683 Children
THE INDIAN SALE OF GOODS
(AMENDMENT) BILL, 1960

Tae MINISTER or LAW (SHRI A. K.
SeN): Sir, I move:

“That leave be granted to intro-
duce a Bill further to amend the
Indian Sale of Goods Act, 1930.”

The question was put and the motion
.apas adopted. :

Sari A. K. SEN: Sir, I
‘the Bill.

introduce

THE CHILDREN BILL, 1959

T MINISTER o EDUCATION
«{Dr. K. L. SHRIMALI): Sir, I move:

“That the Bill to provide for the
care, protection, maintenance, wel-
fare, training, education and rehahi-
litation of neglected or delinquent
children and for the trial of delin-
quent children in the Union terri-
tories be referred to a Joint Com-
mittee of the Houses consisting of
45 members; 15 members from this
House, namely:

1. Shri S. V. Krishnamoorthy

Rao

2. Shri T, S. Avinashilingam
Chettiar

3. Dr. Shrimati Seeta Parma-
nand

4, Shrimati Maya Devi Chettry
5. Dr. Dharam Prakash

6. Shri V. C. Kesava Rao

7. Shri A. Dharam Das

8. Shri G. R. Kulkarni

9. Shrimati Lila Devi

10. Shri Abdul Latif

. Shri B. V. (Mama) Warerkar
12. Shri D. P. Singh

13. Shri P, A. Solomon

14, Mirza Ahmad Ali

15. Dr. K. L, Shrimali (Mover).

‘and 30 Members from the Lok
‘Sabha;

that in order to constitute a meet-
ing of the Joint Committee the
quorum shall be one third of the
iotal number of members of the

.Joint Committee;
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that in other respects, the Rules
of Procedure of this House relating
to Select Committee shall apply
with such variations and modifica-
tions as the Chairman may make;

that the Committee shall make a
report to this House by the Last
day of the first week of the next
session; and

that this House recommends to
the Lok Sabha that the Lok Sabha
do jomn in the said Joint Committee
and communicate to this House the
names of members to be appointed
by the Lok Sabha to the Joint Com-
mittee.”

Sir, the House is aware that this
Bill was introduced in 1954 and also
passed by the Rajya Sabha for Part

‘C’ States, by the time it went to the -

Lok Sabha the rcorganization of the
States took place and Part ‘C’ States
like Vindhya Pradesh, Bhopal
Ajmer had disappeared. Therefore,
at that time the Lok Sabha  Select
Committee, to which the Bill was
referred, was of the opinion that there
was no need to pursue this Bill any
further. We have further examincd
this matter very carefully and we have
found that the present law “The
Bombay Children Act”, which is in
force in Delhi at present, is outmoded
in many respects and more punitive
rather than promotive.

Now ag far as this Bill is concerned,
the general approach that we have
taken is that most of the problems and
difficulties arise  because of mal-
adjustment in the social environment.
If children are placed in  healthy
environments many of the difficulties
would be resolved. Most of the emo-
tional maladjustment arises because
the children do not get proper outlet
for their creative energies. It is on
that account that they suffer from a
sense of insecurity which leads to
frustration and which ultimately leads
to sccial maladjustment. Therefore,
our general approach in this Bill is
that we propose to adopt various mea-

!

and
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[Dr, K. L. Shrimali.]
sures which would change the environ-
ment of the child and change the un-
favourable conditions under which he

is living so that he may get over the:

problems which he has to face and he
may develop into a normally healthy
and responsible citizen.

Sir, in this Bill we have tried to
combine the best features of the
Bombay Children Act of 1948 and
the East Punjab Act of 1953 and the
Madras Children Act of 1959.

Sir, I would not like to take the
time of the House in going into the
various details because this House had
fully discussed this Bill in 1954. I
would only draw the attention of the
House to some of the salient faatures
of the present Bill

Now, the age of the child is fixed
as 16 for the boys and 18 for the girls.
We have kept a higher age for girls
because they need protection for a
longer period. By our experience in
Bombay and other places we have
found that girls normally require pro-
tection for a longer period though
they attain puberty and maturity
earlier, due to our social conditions
they require protection for a longer
period. Therefore, we have kept the
age limit for girls as 18.

Sir, in this Bill we have also made
- a provision for the care of neglected
children. Neglected children have
been defined as those who—

(i) are found begging; or

(ii) are found without having any
homes or settled place of abode; or

(iii) have a parent or guardian who
is unfit to exercise or does not exer-
cise proper care and control over the
child; or

(iv) are living in a brothel or with
a prostitute or in some kind of un-
desirable environment.
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Now in the present Act which is at
present in force in Delhi there is no
provision for these categories of
children. As I said the most impor-
tant thing is that we fuust try to
change the environment of the child
at an early age. As soon as it is
found that a child is being neglec-
ted, that he ig not being properly
looked after, that he is living in un-
healthy circumstances and environ-
ment, the Bill proposes to remove him
or her from those conditions and place
him under more favourable conditions.

There is also provision in.
12 Noo~ this Bill saying that no child

will be sent to prison,
whatever be the offence. In the
earlier, 1954 Bill, the children who
had committed offences, that were
punishable with death or impri-
sonment for life, were excluded
from the purview of the Bill but on
second thought and after more care-
ful consideration, we came to the
conclusion that  whatever be the
offence of the child, he should not be
sent to prison because no child is
an inborn criminal. It is only certain
social environments, certain social
conditions which lead him to commit
some kind of offence or crime and if
he is given proper education, not only
he becomes a good citizen but also
makes a positive contribution to the
development of the society. On the
other hand, if we send him to prison,
as we send other criminals, then he
becomes a hardened criminal. There-
fore, in this Bill we have ruled out
the punishment of sending a child te
prison under any circumstances.

It will also be found that we have
made provision in this Bill for the
opening of homes and special schools
and observation homes and also for
‘after-care organization’. When these
children are put in homes under pro-
per care and when proper facilities
are provided in special schools, it has
been found that they do respond and
they do become normal citizens in
course of time. We have also made
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provision for ‘after-care organizations’
because sometimes even after the
children are released from these
homes, they do need some kind of
care and they need to be looked after.
This Bill also makes provision  for
children’s courts and in this Bill we
have suggested that the children
should not be sent to ordinary courts
but there should be special courts—
children’s courts—and there will be
no joint trials of adults and children.
The Bill also enjoins that as far as
practicable, one of the magistrates of
the Bench should be a woman. We
know that a woman with an under-
standing of the psychology of the child
js more helpful than an ordinary man-
magistrate and we have made a pro-
vision that no lawyer will be allowed
in Children’s Courts and Probation
Officers who understand the psycho-
logy of children and who make a
sympathetic approach to them  will
be the persons who will present the
cases .to the courts. The whole pur-
pose is that juvenile delinquents
should not be treated on a par with
adult criminals.

Children

Another provision which we have
made is with regard to children’s
homes for meglected children and
gpecial schools for juvenile delin-
quents. There is also provision that
the child may be given to the custody
of a fit person if it is found that a
certain person ig fit to take care of
him and if the Administrator is satis-
fied that under his care and protec-
tion, the child would grow as a normal
person. The probation officer will also
pe in constant touch with the fit per-
son and make sure that the child is
not exploited in any way.

In order that no stigma is attached
to the child because he has com-
mitted the offence, we have ensured
that the reports of the probation offi-
cers should be treated as confidential
and the nameg of children who have
committed offences should not be
given out and the proceedings of the
court should not be published.

There is one important chapter
which we have added to this Bill which
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was not in the previous Bill. Recently,
as the House 1s aware, there have

been reports that some children are
being kidnapped for begging and
there are many people who exploit
children in that way. Therefore, to
prevent that social malady, we have
proposed that any person who is found
ill-treating children and employing
children for begging or who is found
exploiting a child employee, would
be deemed to have committed an
offence. We hope that by making this
provision we would be able to prevent
those people who are exploiting
children and who use them to earn
their own income.

In this Bill there is also provision
for appointmeni of probation officers
because the probation officers have a
very important role to play in dealing
with children. He is the friend,
philosopher and guide and by making
the proper approach he  sometimes
changes the whole attitude of the
child. We have also ensured that the
institutions in which the children
would be kept need not be necessarily
Government institutions. They can
also be voluntary organisations pro- -
vided they are recognized by the ad-.
ministration. These are some of the
salient features of this Bill,

I need not dilate for a longer period
on the necessity for this Bill. During
recent years, a good deal of research
has been done and various methods
and techniques have been developed
to bring about the removal of some of
the mental and emotional diseases
from which the children suffer and it
is generally believed that it is only
the environment which is mostly
responsible for many of the social
maladjustments among children. Our
whole approach is to provide for pro-
per care, proper training and proper
maintenance of these children so that
they might become healthy and crea-
tive citizens and make their own
contributions to the development of
the society. They should not be con-
sidered ag criminals. The children
are mostly in a formative stage and
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many of the difficulties arise because
they are living under poor conditions.
The environment in which they live
does not provide them proper outlet
for their abundant energies and on
account of frustration, they areled into
this kind of difficulty. Therefore we
have to have special arrangements for
these children. In fact this Bill should
have come to this House long before
but unfortunately due to certain cir-
cumstances it was withdrawn from
the Lok Sabha after it was passed
by the Rajya Sabha because of the
States’ reorganisation, but I do hope
that the House would support this
measure and in course of time we
would be able to have this Act, not
only for Delhi but for all the Union
‘Territories.

The question was proposed.

Surt ROHIT M. DAVE (Bombay):
Mr. Chairman, as the hon, Minister
has pointed out, the purpose of this
"Bill is a very important one, because
it tries to deal with one of the major
problems of modern civilization, Sir,
as industrialization grows and with
it the urbanization of the country,
the problem of neglected and delin-
dquent children assumes a particular
significance. Even in rural areas the
problem of neglected and delinquent
children is serious enough, but be-
cause the communities are small, per-
haps social pressures are sufficient
there to deal with the problem in
these small communities. However,
when people move to cities under the
impact of industrialization, because
of the fact that they have to adjust
themselves to new situations and to
new environments, because also of
the fact that many of these families
move to the urban areas in search of
employment and as such are gene-
rally under some special anxiety or
care since they have to search for
such employment, and also because
of the fact that when large numbers
of families move to urban areas, they
"have to live under slum conditions
-which create some special difficulties
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or problems and which cannot be
adjusted or solved by the idea of

a community pressure or neighbourly
help, since these families are unknown
to other families living in the same
locality or area, especially in  the
initial stages, it hag become very
necessary that in big cities and in
industrial areas, the Government itself
should undertake the responsibility
of protecting the neglected children
and the delinquent children. Sir, this
Bill is going to a Select Committee
and it will come back from there and
so a fuller discussion will be possible
then. It is, however, necessary to
draw the attention of the Joint Select
Committee to some of the provisions
or clauses that are incorporated in
this particular Bill so that the Mem-
bers of that Committee may be able
to apply their mind to those clauses
and may try to improve them if in
their wisdom they think it necessary
to do so.

Sir, the first clause to which I
would like to draw the attention of
the Joint Select Committee is clause
1, sub-clause (2), where it is stated:
to all the

“It extends Union

territories.”

This particular provision has to be
read with the last paragraph of the
Statement of Objects and Reasons in
which it has been clearly stated:

“The Bombay Children Act, 1948
or any other State Act for that
matter would not fully meet the
needs of the Union territories.”

Sir, T had expected the hon. Minister *
to throw some light on this particular
remark and to convince the House
that it is sufficient if the comprehen-
sive Bill that he has brought before
the House is extended only to the
Union territory and not to the whole
of India. I do not know, Sir, what is
the constitutional position. It will bo
for the Joint Select Committee to
find out whether it is within the jur-
isdiction of Parliament to enact a
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law of this nature for the whole of
India or not. But if it is possible,
the Joint Select Committee shoula
consider the advisability of extending
this law to the whole of India, be-
cause there are many cities growing
up in the countiry today at a  very
fast rate. Sir, it is well-known that
our population is increasing at the
rate of 2 per cen.. per annum and our
urbanization is going on increasing at
the rate of 4 per cent. per annum. A
large number of other industrial cen-
tres are coming into being and urban
centres are, therefore, coming into
being and, therefore, it is desirable
that the children in those territories
or areas also should be looked after
-either by the Union Government or by
the State Government as the case
may be. I would, therefore, suggest
that the Joint Select Committee might
examine the possibility of extending
this particular law to the whole of
India.

Secondly, Sir, I would like to draw
the attention of the Joint Select Com-
mittee to clause 11 in this Bill which
prescribes a particular pattern for
-dealing with this problem. Clause 11
begins thus:

“If any police officer or other
person authorised by the Adminis-
trator in this behalf, by general or
special order R

Therefore, the initiative of finding
the neglected child or the delinquent
child has been concentrated only in
the hands of the Administrator or
some of the officers who may be em-
powered or a police officer. I do re-
alize that in sub-clause (2) of clause
11 there is also a pravision for any
citizen going to the police station and
making a complaint which has to be
registered. But ultimately, it is for
the police officer to decide whether a
particular proceeding should be initiat-
ed or not. Sir, I believe when one
"looks at a big city like Bombay, and
what is going on there, one feels that
in spite of a special law existing in
-that city there are various difficulties
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there which this partncular Bill
tries to overcome and they are. qute
apparent to anyone to see. That is
because there also the power is vest-
ed only in the police officers or in
certain categories of officers and the
public is not allowed to take the
initiative, except to the extent of com-
plaining to the police ofiicer regard-
ing the behaviour of certain children
or certain guardians or parents of
children, It has almost become int-
possible in the city of Bombay to deal
with the problems which are sought
to be solved by this particular Bill.
It is, therefore, again for the Jcint
Select Committee to consider the ad-
vantages and disadvantages of giving
certain powers, at least to the courts,
to initiate a particular discussion on a
complaint that might be made by any
citizen and to see if certain proceced-
ings shou!d not be undertaken under
the initiative of the court. Similazly,
Sir, I would also like to draw the
attention of the Joint Commit'ee to
clause 26 wherein it is stated that no
person shall be present at any sitting
of a competent court except any offi-
cer of the competent court or th-
parties to the inquiry before the com-
petent court, the parent or guardian
of the child and other persons direct~
ly concerned in the inquiry including
police officers and such other persons
as the competent court may permit to
be present.

[Mr, DEpyTy CHAIRMAN in the Chair]

There is already a provision in the
Bill which says that the proceedings
before the children’s courts should
not be given publicity and this should
be sufficient. Any person who is
interested in seeing that a particular
neglected child or a delinquent child
is properly taken care of by tt'le
State should be allowed to remain
present so that all the advantages .of
a public trial without any of the dis-
advantages of such a public trial—it
has already been said that the pro-
ceedings before the children’s courts
should not be given publicity—will be
available when these proceedings
take place. Otherwise, it is likely |
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that at least in certain cases, collis-
ion might take place between the cffi-
cers and even the competent court.
It is not something unimaginable and
just as in the other cases where the
' presence of the public is considered to
have a salutary effect, likewise, the
presence of the public in the proceed-
ings before the children’s courts will
have a salutary effect.

Then I come to clause 39(2) which
states as follows:

“No court shall take cognizance
of an offence punishable under sub-
section (1) unless the complaint 1s
filed with the previous sanction of
the Administrator or ap officer au-
thorised by him in this behalf”.

Sir, my earlier remarks apply here
also; the courts should also have the
power to take the initiative in  this
matter when there is a complaint be-
fore it. This should be something like
the habeas corpus where one could
move the court and where the court
could take proceedings.

Lastly, Sir, I come to clause 41,
The clause reads as follows:

“Whosoever gives, or causes to be
given to any child any intoxicating
liquor or dangerous drug in any
public place, except upon the order
of ...’

I do not understand why only the
“public  place” is mentioned here.
Would it be all right, for instance, to
give intoxicating liquor or dangerous
drugs to a child in private? Would
that not be considered as an offence?
Would that not be considered injurious
to a child? Sir, whatever it is, the
child is not competent enough to de-
cide whether this type of liquor or
this type of drug is good for him or
necessary for his health, and there-
fore it is only under medical advice
that such things have to be adminis-
tered. If there is a habitual adminis-
tering of this type of liquor or drug,
whether in a public place or in a
private place, this should be pro-
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ceeded against and should be prohibi-
ted.

These are some of the points that
occurred to me as I went through the
Bill, and I hope the Joint Select Com--
mittee will give due attention te them.

Sir, I thank you.

Sl SeETae) A (STY
W) : geewmfa agea, T® faw
B WWA UF FgA & T HEe
F I FT A W AT HLT §
Iz IRA TH AT &7 WTAITFH T 2 |
T F gfee & A o gfedt & a3
uF oo WA 8 fowm g ¥ 9e=q,
wfqae 3 ¥ g9 SEAarEs
g fFm &, faeg gm fear @ guowit
TF d@T & FH 6T 9 q0d g ) S
FIETT g5 BT & F a¥ hE gAear
Ger F A A &) AT w4 H
& dwy wa g A Y oame,
TETIT, 59 3 &, 3 99 & fag
UF HEET g9 T & | AT F= At
§ uF oY ¢ Sufer ouiq e o=
A g g e g d A
fomt wafa sowr 3 it &
SRR T @AY & | a7 Suferd a1
Sfedre—a AT TFIC & a=T QF FTAT
F W W & T GEr-ahere av TErst-
frdt Fgr o aFaT 2 1 FE Y
A A AL FEAT, FE@ET 9
FAL FET, HTETE FAT, GF T
FEATHT G & w7 H F T A
TR & BRI T Y e 71K
it &< awg @ay § & wEr g W]
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F g &N #T 9T I @A & )
W gfte § 9= g fawr sifem A
& o awaa § 78 oF a5 & §aw A\
T L O Sufer o= SfeEe g=At
F qr ¥ iy 7 g 3q § o s=faa
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gfszdior 2 a8 ag & 1% a3 o9% o
FTIWE, T 79 oF F 7 79 § FF
§ o ER | A amam ad W
1 grfas,  wafada anaTfas
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@F WA 99 gW 3™ g F
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g, wfem sersfen dfsegz &1 &
AT AT AEF ¢ |

gH Og G A AT ATy W)
fay &1 § = faor & < fqatar g
I8 g a1 e A ATfe R s
iy farrsyy & 9T F oY waifea feam
A o1y & o9 % 971 9 T S 7T 130
2 SUH ®IE FE A G | T FF I
I S W T g § g gfad
gRT AT IS T faege At giar
g a1 T grar & < fr afqwer -
=¥ famsy § o @ TwOw &
ZFaT Y 99 ¥ AT S TfaET g,
AT FT S AATE 8, g & ILH A5
wAT &, a9 &1 a=u Sfmmdr &1 AR,
qIIT FT I TWTLI & | a7 7
@ & Falamt 1 S 9gar F797 §
9% U & [ ST AT T AWT §——N0
Teg ufadz &, S g9 TIATEEaT
99 fafers @ 9v & ¥ Far T |
IR Y T F WG geEl H
sfyzaer 7 & fax, =9t #r fas &
13, IT@r @ Wi & fag, I
fdfafidz s@ & faq 5 & v ew
fagr & 9 <oy o &, ST Faw I35
%, 7 foven & gUgg W §; dafE
gz qwnt & fag «q3 o=5eq &,
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AvrAa2s a9 & f1q fasig Qhew §,
T ATFTT FAL ZIET &, FTFIT $AT
MAATEANT & | 7 9y 91 &, Afew
g T Feardl & wei afy W Ow
qrEeqy e, a1 ff5 W
& 3 g g fFouw
AT & gl & feam oS @war
209 2 @ @7 "Aww oA
T TF R 43 W AR frowa
¥ g JE | afaw & 99 wgEa &
WX T &7 7T T qOFT FYT F gI°F
g, S T g wrgAT FRAr w5 o oy
IS O 73 § ST Q0 &9, F a6
T F e g e fren

. YT F gIRT =4l #1 qed ufdde

TS g TEAEEAT EATY qG AA HY
Fikrm aX T g7 =9 F faw
oF IF femr 3 o@Rd

A 0T & T Ok T F ;WT A
ug & AT =gl g B gt 37 fam A
3@ FL gH agq saer @A g & W d
Ag Fg qFAT g FF 98 TF T T A<
faa Fgr 9T %A 3, 9T g 99 TG
o & g€ & B o faa aga @ifem
&% & fu @y qar & ag Wi fad
faedft o= &mL grm HiX sarer & saEr
TR AR AT A S &% ganfaq 2fe-
=4 —qfiam SedT—saa fag |
A, ag T8 & d3 # fawx & fF
HAT ARIET 7 I8 A1 S AL gAAy 5
M UFR & g o &1 3 g 3
AN FA & g 9T ) 7g @ w qqe
FT I1q TG ¢ e 3 § 3 faw A
feadt sa@r €@ § | @@y av
qFAT &, AT ATIZ GAT AZIZT 78 T
g, fF @ oF € 7 a1 & fag
TAT-HAT faet F-—I T A3 ¥ 7T §,
AETE H T 8, TGS A AAT g | iR
Sy faet 22l & A= A & 7 faegw
& R § AR oY T g I J
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[Hradt Tegradt a@AaTT]
T 2, 39 W 59 avg a9a &
@& 7 s A & fm & gEde
aR ¥ Fg Fg TG qwar | Swg, IO
SR FF arq § Fg awd g fF agr qh
AT w2 aar fF faeg fam
TG L AT HIA TR F AR g AR
W9 {9 FTH FAGE F q@ q@qr M
foF agi W o facea e It @ 8§
Y &9, 919 faai & fau o wigaw
AT 3T F9 A F & AT @
fear ot gw w=9a & 5 g ¥ fasgw
faar #t fyfraa w¢ faar 1 zafag
=, 98 TF TAG ¥ °rr g W gay
FRU W TFR J T faq am qF
I AT AVE €T & 7 AT 17w W
faar s @ 99d 3g W 3@T W9 F
QUi WG dYg ¥ I 9% TAA g1 @I
& X SHT INTT 9 G & ;Y 98
T STA BT A FT ET & | A q1@
& § T qvas ar Az Sy A7 swfava
ST g 9% A< faaogd faa qv o=y
T A g1 @M & A T=1 $7 ey
ECECIA AR AU C L i 1 e |
ot @wr e R g %
F faw W ags & ww g
Aeqr & 1 A ¥T T q9S F
AR AR |y wEE F aR—
foer forer sRal &1 aeEt 8, gae 2
# TEARE ARG T 97 ag
wisfar wred fad A o1 W g Ay
TEET AT 1 3 A W) FIAT & A
qT | 37T ST BF 9 ¥ qF adar gl v
Famar fF afs M7 @6 9 3w
AN 7 W I T@—AIF THe @w
oifas® Ffears H—ar &7 F &9 y9q
W H S a3 a2 defeaw fedw g
S8l 9% A 9T IY &9 ¥ fagAw g,
JGT GX qYT qTST &&q H gt qefaT
. W q9g ¥ I THET FIHN IF T T
=1 g &, == faa Y 9n) wom @
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Tifgr wR famr fedr faqeg & @mU
FL AT MG

A, § A AR 7 qFaq A
T FF, Tgd T Fg W fear g
st g f qfedt Twd € 7 qEAw AN
FAA F wfd gmfag g s 0 7
ToAT & ¥ gwdr g fF ag faw aga
gl § | 99 T3 & T AW 2 fF
g #37 fRedr 9X A FF wfaq
Heaqsr qx @y frar mar & 1 W F
ST gae AT € 9 3ay gfaa w@ 1 &)
7 faza & o a7 AR 7 wgET &
JAGEF Fg WY FL AT @Al §

 fr @ fad F SRR AT AN FA

FT ST AT FH J A IAC 3T A
FMIT T STE 9T HX AT THR F
s gaR §sfezaa fads oeg waani ¥ §
agt At 59 fae w7 wHer g ST AR,
agl WT THET AN FT Q9T AR 4 FA
F=al & i § 9 faq w7 giles =wfv-
TgT W g | :

’

Raskumart AMRIT KAUR (Pun-
jab): Mr. Deputy Chairman, I
do not think anybody will have any-
thing to say against this measure. As
the Minister himself has said it is
really long overdue. I wish, however,
that the Government had been able
to consult all the other States also in
India and that we could have had a
uniform measure. This has been said
also by the speakers who have spoken
before me. I was one of those who,
in the early days, agitated for
children Acts and we had a great deal
to do with the Children Acts that
came into existence then in the Siates
of Bombay and Madras, and much
good has been done by them. Doubt-
less, anything in regard to any of the
clauses in the Bill will be looked into
by the Joint Select Committee The
question I want to put to the Minister
is that pari passu with the need for
this Bill have he and his Ministry
paid adequate attentien to the need
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for special people to administer
Bill? There are going to be adminis-
trators; there are going to be magis-
trates; there are going to be observa-
tion homes; there are going to be
special schools. Who is going to run
these schools? Who will be in charge
of these observation homes? Who 1s
going to really see to it that the child
gets not only the love and affection
that he needs to bring him back, if he
is delinquent, to normal life, but also
the psychological treatment that is
more than anything else necessary?

Now, I have had the privilege of
travelling in a great many lands and
always I have looked with particular
interests at children’s homes. Now,
the other day only, in New Zealand,
I think, I was looking at a  special
home  for children suffering - from
cerebral palsy and even there they
told me that the greatest difficulty
they had was to get the right type of
women—generally it is women—to
ook after these children. In re-
gard to delinquent homes also, there
was always the same Qgifficulty in all
the countries which I have visited and
where I saw homes for delinquent
children. I have been witness to pro-
ceedings in courts and I saw how
magistrates were trying children, Al-
ways everywhere the difficulty has
been trained personnel I wonder whe-
ther, when we pass this Bill and when
we bring into being special schools,
observation homes and special courts,
we are quite sure that we have got
specially trained personnel, We shall
find that all that we want to do through
this Bill, the excellent things that we
want to do, the service that we want
to give to these children who are in
need, will not be possible without pro-
per personnel, and I am a little doubt-
ful as to whether we have taken ad-
vantage of the facilities that could be
offered to us by special organisations
or by the specialized agencies of the
United Nations in giving scholarships
to our women in particular to go
abroad and get special training, so
that when they come back, they will
Ybe able to work the observation homes
properly, they will be able to bring

160 RSD—3.
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the correct atmosphere into the courts,
that the administrator will not be
just & man who says that there are a
few children that need a home and
says “Oh, well, we have a special
home.” A special home must be run
by specially trained personnel. Ob-
servation homes must also have spec-
trained personnel, trained in
psychology, trained wvery often n
medicine, trained in the special needs
of children, trained also to understand
why the child has become a delin-
quent, trained to understand what
1s there in the environment of the home
of the child that has made him become
a delinquent, trained to look into
the economic factors which also very
often force the parents of the child-
ren to send them to these homes. All
these things are necessary. Only the
other day, the Minister may be 1n-
terested to hear, I rescued a small
child from being made to beg. Now,
I went to the parents. I had to go
to his parents’ home and saw the
terrible conditions under which they
lived. Luckily I was able to persuade
the father and mother that even if
they had to beg, they must not let the
child beg. And I think that it is
workers of this kind filled not only
with the urge, but also with special
training, that will be needed if this
Bill is to be made a success. So, I
would like the Minister, when he is
replying, to tell us whether this
special personnel is ready to take over
these things. If this becomes a model
Act and everything that we do for
the children in the Union Territories
is worthy of being emulated by the
States, then I hope the States them-
selves will even ask to have laws of
this kind or have a uniform Act that
will apply to the whole of India. But
the success of this Bill depends on
trained personnel.

Dr. A. SUBBA RAO (Kerala): Sir,
as pointed out by the previous speaker,
I do not think there is anybody in this
House who will object to this Bill
Everyone will agree that the future of
our nation depends on the future of our
children, on how they are brought up
to be responsible citizens. But then,
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[Dr. A. Subba Rao.]} ( children for the purpose of begging,

Sir, as pomted out in the Statement
of Objects and Reasons, the children
are delinquent or nheglected, as the
case may be, not due to choice but due
to circumstances. There are similar
Children Acts in force in all the major
States. They have béen in force for
the past many years. It would have
been better if we had an idea of how
these Acts had helped in minimizing
delinquency in children as well as in
tackling this problem of uneglected
children. B

One of the main objects of this Bill,
which perhaps other State legislations
do not contain in my opinion, is that
this Bill proposes to deal with neglect-
ed children, that is, to <check and
minimize the incidence of begging es-
pecially by children and utilizing these
children by the anti-social elements
for this profession. T can say that it
has now become practically a profes-
sion, thig profession of begging. Now,
Sir, there are other laws also in other
States, I think it is the Criminal
Procedure Code by which you ecan
take action on those people who utilize
these children for begging or stop
begging itself. But I wish to ask:
Have the States been able to take
proper measures against this anti-
social evil? 1 think, Sir, we will have
to tackle this problem at the root. I
am not minimizing the importance of
this Bill in any way, but the main
reasons for the continuance of this
anti-social evil, especially this begging,
are perhaps the antiquated social cus-
toms, the economic disparity and the
economic poverty of the huge masses
of our people.

Sir. we know that some of our
customs actually encourage begging
not only by adults bul also using these
children for this profession of begging.
For example, if some person who takes
up this profession dons some khadi
cloth and then proclaims himself as a
big Sadhu-—I am not attacking the
entire group of Sadhus, but this has

‘been misused—if some Sadhus don
some %khadi cloth and utilize these |

then I think that according to our
social custom, it is not deprecated. On
the other hand, it is being encouraged
in certain temples, very big temples.
They practically encourage this sort of
begging by having a regular custom
of giving alms once or twice a day in
a week, so much so that there is a
group of these beggars including many
children who are utilized for that pur-
pose eking out their living by going
from one place to the other. So, how
are you going to stop this? By doing
this such institutions practically en-
courage this type of begging. It
might be called philanthropic, but it is
degrading the character of those parti-
cular children. When it is felt that
these institutions are doing a noble
work, then naturally you cannot weed

out this anti-social, evil habit. You
cannot remove that idea from the
small child. In this legislation, of

course, it is said in clause 40 that who-
ever employs or uses any child for
the purposes of begging or causes any
child to beg shall be punishable.
Only those people who utilize these
children are punishable. But those
people or institutions which encourage
this type of begging, whether any
action can be taken against them, I
would like to know,

Then, Sir, unless we remove dis-
parities in income, unless we prove it
to the ordinary people that there is
no necessity for going to this profes-
sion of begging, I do not think we
will be able to tackle this problem.
I only point this out, as I have already
said, not to minimize the importance
of this legislation but to show the
gravity of the entire situation.

Again, there ig a difficulty in enforc-
ing this type of legislation. For
example, if I am not wrong, there is
a legislation already which prohibits
begging in the railway premises, and
action can be taken against them. But
any passenger coming from Madras to
Delhi can find in all these places
children, especially small children . . .
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AN, Hon. MEMBER: All over the
country.

Dr, A. SUBBA RAO: All over the
country, of course. But what I say is
that when we come from Madras to
Delhi, we find so many children risk-
ing even their lives and catching hold
of the bus or the train and asking for
a few chips and other things, even the
remnants of what we eat. To what
degradation we have brought these
children who ask for the remnants of
the food that we have taken? To that
extent the whole society allows them
to do it, and even we do not have any
compunction in handing over those
things to them. I am pointing this out
just to show the magnitude of our
problem:.

Now, Sir, as the previous speakers
have shown, I think this Bill is an
improvement over all the other Acts
that are existing in other States.
Otherwise we could have replaced this
old Act of 1924 with the Bombay
Children Act of 1948, As the Minister
himself has pointed out, he has taken
extracts from the different Children
Acts of the different States and has
made this Bill a comprehensive one, As
the previous speaker, Mr Dave, and
other speakers have observed, I think
it would have been better if this had
been a model legislation with jurisdic-
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tion for entire India instead of only

for the Union territories. And there
also the way in which this legislation
is going to be brought into force looks
to be very very gradual, as it itself
claims that the enforcement of this
legislation in other Union territories
is expected to be gradual. So, I do
not think that it is advisable to bring
this into force gradually in the Union
territories at least. You can bring it
into force in those territories imme-
diately it is passed. What prevents
this legislation from being brought
into force in all the Union territories,
{ do not know. Perhaps the objection
might be that we have not got at
present a sufficient number of child-
ren homes and special schools which
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this legislation requires. But then
we should take the necessary steps

now, and at least this should be made
applicable 1mmediately to all the
Union Territories and it should also
be suggested to the respective States
that this model legislation might be
taken as a guidance for them to reno-~
vate their existing legislations.

Mr. DEPUTY CHAIRMAN: Will you
take more time?

Dr. A. SUBBA RAO:
five minutes more.

I will take

Mr. DEPUTY CHAIRMAN: Then
you can continue after lunch.

The House
230 p.m.

stands adjourned till

The House then adjourned
for lunch at one of the clock.

The House reassembled after lunch
at half past two of the clock, THE
Vice-CHAIRMAN (SHRI AKBAR ALI
KuaN) 1n the Chair.

Dr. A, SUBBA RAO: Sir, I want to
refer to the constitution of the
children’s courts. My complaint is
that due importance has not been
given to women even though there is
one clause wherein they have been
included as magistrates. Under clause
4(2), when a children’s court com-
prises a Bench consisting of two or
more magistrates, one of them shall, as
far as practicable, be a woman. So the
discretion 1s entirely given to the Ad-
ministre*ar to have or not to have a
woman magistrate. Sir, in my opinion,

in these cases women are more com-

petent to deal with . the problem.
They, as mothers, can understand the
psychology of the children better and
can deal witn children sympatheti-
cally, which is of the utmost import-
ance during the trial of these children:
Or, I would suggest that the children’s
court should be constituted only by



709 Children

jDr. Subbg Rao.]

woman magistrates or, if 1t is not
practicable at all, at least a lady pre-
siding magistrate should be appomted,
as was suggested by Shrimati
Lakhanpal. In case sub-clause (5) of
this clause comes in the way of ap-
pointing women as presiding magist-
rates, that has to be modified

[ RAJYA

Again, in the case of appointment of
the problem officers, I would suggest
that the choice—here that has not
been stipulated—as far as practicable,
should be in favour of women.

Sir, the probation officers are
assigned the duty of inspecting the
special children’s schools, children’s

homes etc. They are expected to ins-
pect these institutions from time to
time and give their suggestions and
draw the attention of the Administra-
tor to the defects and thereby make
the administration take the necessary
action to remedy them, even to the
extent of withdrawing the certificates
of those institutions, These probation
officers, being appointed by the Gov-
ernment, are only Government ser-
vants and when they go and inspect
Government institutions, I do not think
that they will dare report against a
particular officer of a particular Gov-
ernment institution or to bring to the
notice of the Administrator the defects
of that institution. So. I would prefer
appointment of an Advisory Commit-
tee for each region, consisting of
eminent women social workers who
have special knowledge of child delin-
quency and child welfare. This is
very important because, we know that
in similar institutions run by the Gov-
ernment, the Government officer does
not take a sympathetic attitude to-
wards the children there and thinks
that it is a regular routine to be
followed; instead of having a sympa-
thetic understanding towards the
children and thereby reforming them,

he makes them more hardened and
ultimately they become criminals.
There are a few instances of this. So,

in order to boldly bring the defects
of these institutions to the notice of
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the Administrator, it is of the utmost
importance that these Advisory Com-
mittees should be constituted and they
will go and inspect the different insti-
tutions and make recommendations on
which the Administrator should take

! necessary action to improve the insii-

tution and also to withdraw the certi-
ficate issued to it.

"sir, I have nothing more to add
except to say that while I support this
Bill whole-heartedly, I would request
the Select Committee to go into this
question in the light of the discussion
here and make this legislation a per-
fect one. I would also request the
Government to bring this legislation
effectively into force as early as possi-
ble and thereby safeguard the future
of our children and thus of our nation,

st aferst fvmr (ST wew)
Iy Heved, = faesd faer &
7 3ft gifesw afaees o ama 79
F o et Sufeum g€ £ 1 F & &0,
a1 FY sy wraTd, frma R A= S
T T &y 2, W oA &y |ty F
faameaiter Amfes St a8 a9 A
ot wweA §fF A Ay e awafa
T A7 F1 Wi fasme o e gwn
39 A8 amfrat 7 e 2, fawer
OIS gW a9, 9T a97 for A g,
& o ¥ &Y aver 3 wfaee § 39T QO
g "y F--vAr g faeEm §

R g @ fE oaw oag@ &Y
gt F1 a1 & A7 [% F fauw F
T 92 AY F TR AT ST
T 7 29 fadqaw &7 A v ara-
FAT FHAT | AT &Y AT 7 farsAr WAY
ey 7 7g ft A w0 R e
Freon 7 faegeft a1 g8 faos TS
T X W ¥ g W oifva a@toar
qFT, 3% 97 I INTEE @ HIX a9%
® | T T g O fow w0 wwae
v 9¢ faas #ror a7 fagas, faeay
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g RN EEEAAT & fAe & aREE
& T AT JET AT(E AT, W AT
FATRE ) AU fazam g fF s ar
TgEd A&7 qifvd ghm o

| fadus Fr qEq Ig5q § a<Al
F7 AT F AT W T & AT q
=3 a1 for foFet sTR oy wg ot
 @F T3 §, ST I FEAT | T &
fF ga & 3 Feen a7 faer w1
A fasty w7 § gaR faer 5= Agiew,
ot %19 2w & Afas, difgs A}
amfas fawm o g—Faw e
wEqTHT HT GTAT JFT AT FT AW
FT & AGT §—3 T IT FWO 9%
faame F AT IT FION H gL FA
T Aer § A TrEEd FL HR AAGH
Ao Jer, fama g1 ger a9 wW
FTe Safoat § 9 A6 8 1 A,
g F9 T aar fFowe feAi-fe
el AT oo §afa §-—dreee
Sfeaady F—aTa< T BT @ & |
TF AR AT T ANF HTEEE F
st & g9 ardfe it g e
F JTHATCHIT TFATH HF gL g gt
T @A AR Fges Sfas@dr awEw
TE AT § | T TG & AR
"= 7 faug & | 98 F19 91 Sar
qrgee Sfoeadl FTHT §  FET KO
TAFA F gL HiAFT g a7 fF 39
fawg & fadms 7y & ox=w W @@
o famx & | @F Fomar 7 R €
S fF oF v & AR A R 3y
2 | afe g faer W= wERy @@y
et o¥ =T T giRT wiftwa & faofy
a3 & T F [T oF FHT & A
T FT TS T AR Foee At
F T TET F-AEART SOW HE (6
faer wrerw, g fafaedt qur ate-
Frfeen fafaed & aeav & @ 99 |
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T AT AE A A Fg fFoaw awedr
IgT FS g9 1 T ;ifE g A
sy g fs Prevention is much
better than cure.

= fadas & gru S foegs g
AT AEEAT g Mfe # sqaeT
F T g IH A F G g T
AT g, 6T BF Ty wgm F
7 e fer—eara frn——f w7
TR TN T 37 FA AT HTEAT
qaRe 4y uE gy & fammoim
TG AT & qqered, afe e
R AT AETaTT g FT g1 FX
ST F HAFAL, FITGH AHT @1 FT
faor f@ @1 aomw TwF fr a=at W
weg foer 4 o Ao F g4l A A
FIRT | 37 H 7 Poreg e oo oY
AT & | 99 99R @ are &
T 91, IRiT a=al Fr @ fag
I R T A9 fowar ot wfe 9w &
ERY TF & a1Q gEL AT & gra
AG—ATTE & g9 § 7——ar g
ag f o1 St S awafaw feufa @
ST 3@ FX A AW & A g9 &Y
W ® 1 A AR oar fF @ g,
St fif a=at #7 w F fou e ™ 9,
T g & AMT & FE9Y a8 qg
T g | afz F1% = e iy & ar
Ifew SaF o7 Y et @ o
Sa WY IEF IR fagiy w9 &y
daR A g, afew w9 faeeT @
F AT 9T a4l H AT g7 & A fRT
TR gL A & et g et @l 8 o
wafae § wem fas 549 agey &
= 79 AR fearssil fw ag 39 fadas
T g A GEr R w1 OeR e
T favgw ga &1 9w, o fr
T W 1 wEr vfd o9 g=6l #y
T & g g9 A 9T 4§ 8, ) a|
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T g § q 4 q19 9ga &
SqTH 39 IRT § W 397 TRl 9 AT
Tq A o7 faamar § | qge v ag ¢
fF = grg & Y gUERSR W St
gy & § ufusma: femr € 8 av
ggaIfaa @M 1 o, 3 FN
Agl swar fF o #1 A A9 q 97
O §F § IHETeT €T § 9 74T F7
€ g HI) afz e § uw g #-—
UF T Fl—HIS G0 fadr gwar §
o g9 fuF agraafage, sagaa
HTAW HE T gHAT § A7 9% UHATA
AT &, AT 2 | 3y a9 wewE g
fe zo¥ wow afem 3 Fr sa
dfecgs w23 5 ag famw ag &
T ATg I | e gl for 399 uF
RS @7 FT F TF I@ F7 faege
e F< f5ar s O g &7 Ha<-
oA gutaaa ey & & @7 7 | |
AT g HL 99 a1 g9 AN 37 g9 &
fe gea 1 uF 79N &1 997 33
TRT |
Tue  VICE-CHAIRMAN

clude men altogether.

swat wfast faw o siEon
grdfasy & 30 "Aq99 g wEond
goifas SFFT &

=wA, facew famr & gvary § &

T WX FIA0 ATEAT § | WS AR

faaw zaq fafuwds —awR amm

g Hifaad §—Fwe fr g fafaedifaa

. JF9q 9 W FieRTa A7 339 F4T
fear &t § | = ag faduw, foega

faw, g @ & 1 i 9 & fa

(SHERI
AxkBAR ALI KHAN): You want fo ex-
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T4 gy agH fraw wewr 4, W fF
TZ-HTE ITAATN 8, a=1 Fr frarrgfa
F1 UFA d fq0 uw fagas ag7 Sufeaq
faar ar | w= Ear fo 7 S €Y o
T a1q g 41 ;ifeads w7 ¥ g7 A1d
A | AR, FoofsaEa &t FHr &
FIIO g A FY Ry sgfaar ey
Tt g W) 99 923 ¥ &Y, fafaedifore
FIT 9T & Fr-mrfeasw 2 T F T8)
g o a1 fafads fotms & @7 gg
g AR g Agfagml #1 Hars A9y
THTX § T FFT § | UF HIT 3adr
FET A AT T R AT AT | W
SR AETE FT &) F A | IAWHT
F9 foan farmrage § i 39w
faet 2fA A1, feae wqwa #7 A
FgFAfa # wrEswwar g IFFT A
Tre H Wi % wEaH AEEd &y
27 F & fau $1< sqaear aE gL &
qF T B, q@ 399 #ewn g % afe
farer waTerT F1¥ @R wyaEE Wi 3w
"t ¥ F fear g1 27 # mya
amr T A foar @ @ g fadaw
TETIE I TLHT TAAT HR A= A A 41
9 23 SEaw arfead qare g "5
T 309 g & fae g gueansE ok
FATE & g AT IgFT TN g
grr & za fadas 3 a9 81 & AR
WY z9 fagms § o1 a0 SEeaE @i
ST ATt 8, 3 T AE) &) g@r 9k
T g 1 T 7 Y I & 38
AEY &1 §IAT | JET W § g /AT
T waftrd & 1 & SO waaw
wEM f& m=5 g 5 ag qea,
e &t & STed) g1 9%, 9 THIL &
ggfeA #r far &Y ey @% )
o fadg® & @ Y F7 A A &
HIT I, T, T &7 &) T€ FEL
qifs 99 o 73 fadas ez 3F o<
A4 J9 % IA4 2€ W& wifead
e JaK @ fF F9 I97 9% |
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T AW ag & frowiy us § ) Gy feufy § qar &y wwar 21 gatad
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vefafeled #1 aga smm dfers
fem 71 8, 37T Sga wumer w0 AfwT
ared A A€ 2| T oy a9y Teaer
AT R A § wifE 2w T A g
A W 5 3 R owr T
N FAF | AR AN A7 B0
afe #rd F=91 &Y fiF 30 1o w7 § a3
AE WRA H qUIT AT §, g AR 934
¥ OF A F 99 OF @ L oar
T g1 ¥ qeH S F Ay w59 aqe
7 A g T A T 7o dvo F A
4 g% gt ...

¥ geeg § AT MR e §, A
wE WiE a9 g 5w faw § AR
fewrza #¢ faor a7 ofen fe sa&
TR 9T F &9 9919 91, J1 39 a8
¥ Frofsdys & 59§ a8 g
R T T A F AT FT AT
FL H I FEET g1 ST )

AT, 37 & il § ag T wgn
Tigdt g fr iy A% NSy dT ey g
T #1 fox fear ot 6 § @G, sOfF
=41 1 Sfgde aqmar §, 39 9T gH
AT T T AL TUF F F AT

AIfgH M IART TFA & (a7 Jaaq
FIH ISE VT HR T g H §
FIOAGY CHHAA BT AT FG FEAT

THE VIcE-CHAIRMAN  (SHRI AKEBAR
Arnr Kuan): But this measure is for
the Union territories only.

st arfasft fomr : SrTsger
wgigg, g fgar Afr wgewm ¥
A9 gIT & Fgr oar fFomdr ar
g FA4 A3 e ¥ fau faw
gfmm e § amar s
AfFT SaF A ww G A
Wt og@wr FEmr SEr o 3y
qFIal X ag gEE fom g fF
Tgnr R fggeam § awy fear s
SfFT & ar ag @r=dt € fF T8 9a
gfgart 7T aEaar axar € & 9%
zaq uffeg g @ T 9w € fF R
fergeam & s@R1 E AR gw AW
TEH! AAT g ARY F D | AeT 2
f& one step at a time ¥ FF
A A @ & | 9o fe efedw
F & 39 T F A ARG A IAT A
at feT ga®T R Te™ ¥, g -
2T FT W FIS AT AR AT 1 THR
fag o faor adede & ©7 § @7 7
B | qY F o frara G FR @ E
719 3% & F A for faeelt § g v
a9 Al 7R Bryw § $g w6 a1 AR
farser w3w ¥ gy gL se@ A, @ 6T

ATEET g | W JIT 9 S /AT q=
g Edfr A a=w gy &1 Afk
AT ATt gfagra #t #T gfee o
At JTIFT JZ S § I AGT I
4 fqadz a=x adr gy & fowr &
FAL EHA SO FT AT Tl (9T
afad F9 § & q1F FFIAGL A7
THA 3T F A ¥ qrE v av
a7 fazara & foF gaT Arses Sfaaadr
TT qZT AT AEL T 1 77T, F2 3
F FATT I § QF TIA0T B 15 3717 &
ferae gaaaT T@T FT AGHR TF &
safdq &Y Gy 7T § a8 W @R
et AET & | T8 dT &X quR ol
Ifeg fF A SR F59 AT 99 8
IAHT A QRHIETA, HIS ATF TG
BT | WX IIF AEF G AN
Ta qTAEAEA g1 & R 3 F=at *r
farar-grerr #Y sgaredr € TEY FT T |
6T oo &) aared foe OF WworEAT
F ET F AW T AT FIE AT
qrae § £ @ @ | o O faar §
ar wfEs § st aured & qgr e
ST oTEHt IGE I9 FT WG FIAT B



Children

[sfrelt mnfeet faeme]
A A fAg A& ¥ATE A 998
qemas frgew & W #Far g,
IqF FT & GIT 9% 79 fwL HY AT
T TFAT § I A T AT qAF
T AR AT ¥ & S AR SATEr
Fe [T FHfearal I5T FT Iq T
F g & fog s w99 ARy
Y SERE FIAET A foEw a=
9 ANES G & ool FT W1 g |
R Fg FOT W a1 I9F 99 F4
wigw R 5 99 ot o AEweEwT
qaTE | S, A safaq st v A
H &, 1 TH & A fEew #v
W FOd &, A, AT owfE FT
= FwOa € ar frerafa s §
FIq g s 2 fr 9 ¥ a
AR &1 fmm & #3 a1 Seafagt ¥
g2 50 & 1 BT o o v 98
gfe® F7 IwER S wem S @ -
FAT I &, ST gv=1 F1 QAGTATIE FA
T I R, IR FE TFEACH a9
| gafed uw wafe & g i o
af@ 3 fF e wefl & foar s
F1 sidge fFar & 7 o7 9% 97 aga
e am g sfaad g gamae
I &< g anfedr fF #1¢ 1 ot G o
§r ST Tfgd fr 97 s¥ a7 FY uaw-
TR FA TS Ffa F FaerE FrE Wy
THAE FL &F | g T 81 fF & &
fe & i § g0 98 q1wa 3 & A
fFaga @I~ & TwuFal & fasre
ATEHT FHETd AT 7 qHA | T aGE
g =4 & fgqg ¥ oF F=T TATEATHY
FEH ST THA, TR TZ QU AT F1E
&1 & s AR oA @Y Y o sl
F1 & 97 ) TET T @ B faw oow &)
safeq &1 7=t &1 | faw o safad a6y
wit 7 Y, wefafaege # wif 7 gv av
gfed swer, faasr gsfafaeex var-
TS F, SEHI w1 9 g1 & I99) &
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Sk ca i IR S I O I o L
7 fa=mar s

s, ¥ ¢ § oWt
ag fewrem fFom wmand @ Special
offences in respect of Childern:
FUHr @9 gY W TET S
2xT & fiF =3 fae & g1 S arat H
aar e F feafs Fagan gg A &
ok 7 e IEd 98 arfas w9
FAE X G FF IR afvET g AT
ST § W T IR woataa) B
AT &1 & Fg 9T § | afz g,
A, g9 9gS & e, AifE g9
¥ 9T WX gAY GITH AT § =41
¥ 9, Fwedy, UAice, freafaw, FTw
F{T IUET @ ar  IGN FET T
fr fad faag d@em &7 @wm Wi Ao
A AL, ATIAE &1 T HY
A T oS AR s ¥ 9%
@ F ANES AR FEE—T,
ITg, win e F—-39% (g o5 g
Fgi a% Sfaa ¥ frewafe o
JaFE FA & I g €
I UF Arfas gar § w 3gE A
FATNG-IA  FF FH F § 7 I8
BT TOET U9 FEET B &l U
AT W F1E A ¥ 58 FX F: A
FY AT HTE FT AT FATAT AT FAT FH
grar g, fe amd o adr s
& 73 & | fag smaw & @@
%zizwﬁsﬁta?rm%w%fm
g wee & gfamie S T@r ™ € ag
FE FRT At TG F

SV galeE@ 97 (I gET)  gar
¢ firdig smad A H &7
st wifasy fraw:  wTowT

ATH GrAT AT T 3 AT TG

Ted &M |
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sf=, 3@% ac Employment of | Y gFTY, e, uF Aau fafas
children for begging % T T g A ¥ W gg  faell
m ( Wﬁ' FE WA a . Whoever gives or causes to be given.

Whoever employs or uses any child
for the purposes of begging or causes
any child to beg shall be punishable
with imprisonment for a term which
may extend to one year, or with fine,
or with both:

orq ag 2fan v fas saramse @
2 I FUER g7 g & % Aw A
¥ fog o= fdg & fg ¥ oa €
AR R F A A S §g 9
fast ST & SER I FW =&l
FT QI N0 GraT g1 9@ wuiw
2 v 59 79 F AR S IFRF q
WY AT A AR FAF FAL HY HHIAT
JATIT AT el g | AfFA T@ G
# § 7g g ArgdY g s afra & fawa
# o faer g wAl S ary § 0 3w
foet oz fegaam & afmom # ag o
ST w1 4T o ==t A err-afa wam
F fog =0 0 9% ga iR i@
SITA & wEay ST ST W M 7 faamr
ST € A 38 a3 ¥ faeger aamaem
TF T Sy §, atfw F=4t § e
AEET & TS a7 9% A Iq o
ST afamde agt T T § 98 @ quady
g rEThr € a6 & afew ww Y @
7g ST g0 T § SR 9 qF Ig a1
qTE 7 F T Jd I T AR 6 A7
AR TGS g IAHT TFACATSE T4
g FT AT I TAGET qFH H
T AT FT AT & AT 3§ FFIL ITR
AR S AR FAGAT AITHT W ITRT
uF & avg 1 &5 fAea #1 os §

to any child any intoxicating liquor
or dangerous drug in any public place,
except upon the order of a duly quali-
fied medical practitioner or in case of
sickness or other urgent cause, shall
be punishable with fine which may
extend to two hundred rupees.

g9 qeel @ a® § : ‘Drug
in any public place’ gt afims
og & #w T fyarem W) oww
yTEazdr %! aU faedred, sgT faar-
=, T foarem, aew faqrgd av
#rE wmew TEr g fawaAr fafes
arg 27 faer g #, formar aie
e, fZaw wWa, &9 T, 99
=9 &1 A% UTEAT o F § Fgl W 27
@ 1 gfuq wmre—agdar o @rY-
faamar STE A1 FE WTE AGT g
wrfere e afsas oo ¥ faeran @ &t
Hih g | 3afaq faar w1 Agag
77 “ufeq® <m” &1 g2T ] AR IqF
T 9% ‘T AT o X F a1 9ga.
3fam grma

A% 419 &, WA, TR S g9

W oW g oag T mr g
punishable with fine which may-
extend to two hundred rupees. gg

o G Afe fF ST AW 57 J=a)
FOEH AT FEPAT T OFAWT FY
g, usfafeer #wm § s faad
afRIad AThES A7 AR § FE 39
Y qTo4] T4 T99T & T HATTENT
T AEEEFH A FH qE & &
# T T WA FAT A I OF
| feR A wrAeT Y 8, FRl a0 98 Sfua
| g7 ewwAE s § fr g e A fe
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[sfraat arfasft faa]
FY  AEEAT & §F Al &
a‘magmﬁma;ﬁr T TR § A
T AR F (A F T DY G |

T T T ¥R H TFATRE T
T WIS QeAr ATy g2 g
T S AFY F A IqF -
cATEeAd ¥ H&y K g AR SER
g wg W @ oW g

shall be punishable with fine which
may extend to one thousand rupees.

S, 9g S AT § SS-Aml—
ATEAT THIATIT— 90 FT TqF
FFGL QET grar ¢ o Y 2R werearie
F qfeg o ¥ € W Fawn
I HTHTET &1 ST § T ATferant F1 {7 g2
TE A T FT AT &, orar &
g g\ oArt & wm § &
grfaamie & oF #Fae § fms 9%
¥ TF et 9grer IvaT A1 91 faaswr
IR QO ety aF far #7 faan
affT 3q g% 7 ag dJeedg I A
X A SHH AT IT ASHF F "I
I S9F gL AT M, §F L FT A<-
&t feary adem ag g e a
AN AfTE F WS AT RN F
T AL I 9¢ § TFIIN GAAT q1
faar o) gfew gaEr 9§t IAwT
g1 qReher AT HTH RAFT AT
qgT gife 18 ¥ S99 T4 & AEE)
#1 draga gom A fAe | afee &
T IIELT IFT A G} Fgdl FF a=o
AT T AN AL GHT HLQT, ITHT
T 9T gAT § AR Sq qEN &
foxr & sum offmad  wikg T
Fifgg 1 AfFT ag I aE ooT
fe % @ a1 3 G AT o @
ST F9iF A G ¥ S AT Wy
oT ¥ 59 A1F¢ WA & T AT gIAq
1 W w9 @ g AR W AR A

[ RAJYA SABHA ]
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AFT @ Gt A FEE §
g1

ot fEmet Tw (fage) @ F=EY
Attt ?
sty afast fmm @ 3 A )

Tafed =me, § g Fg AT g
f ag ot 9ex ¢ & 99 R ¥ JAF
FHE ¥ A WA qafeaw g fF T S

Special offences in respect of children
g zAW 7g oe< TAINT FT IYAT A
fadas am w1 arq Siwm fede
g e wfeT T S oE A R
fF Sy ager fasrae wma ar 9uy ag fad-
TF qgd & THES & X A, AW
Fga & STEr g1 zEd fyaw o
FART & 9g7 ar9 q97 FT @ 1
g afFT = 7 g et oY a9 §
IR 3T FT fRar AT A a8 agg &
Toffed & S AT ¥ § oF
qTT HZHT HIAT WIIT FATT FL AT |
7g A1, AW, O F 599 § ¢ fF gy
F O F4T AT AMET | T HAH
F AT g ag & F g 73T § a==y
¥ feg & fau st fagas o § gy
TF & g FT FI-AMEAAT 1T AT(EF,
UF & avg & fraw @ Arfgr | aat
F gay § WY fagas ggi W Ad F
ITH 9%, ¢¥ AT L& A9 T TFH @Y
T, q€ TF ASIG AT AT v |
ST R 9% semar fv SRy
FT FTH TF AT AT & A I q&F
FET g & fafas w=armi ¥
T §99 § Frafease AE 000 qF
TF g4 HTH AT W I ¥ &
fosft) & o ak & 3 ffoe
o aam & fag faum g%z Ag
FEAT AR g | H ag v A FEar
FFag g cad @ a1 &
¥ a8 Tt g fF S Y Frem 3w daw
¥ I S 3§ O gAAIq, awfas
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e § 9@ 9@ #R mOw 9O
7 a1 gafag Qfa frarer & 7@ HEC
TR Q{0 YA HI F 931G &Y IAE
S WL FE AR QT qwHl
%F fou 4@ & Sy Ay =y FE
GRAMT AW FT ISET gAY | TFFT
AT ag g fF s sarer fafentaa
& fF ST T=919 ag w7 FT FRar
AR fF goar 997 qE 8, 98 ST
21 §9 T@EH A A GIHTT 99 F
fow Frey o faer sy 1 @l
A 7y § 5 7 99 aal # a9
FHEY M &L | gAY faem @4r
HEIRY I FIGT #1 AT YA AN JAq
IR & U F1 fagas § gazq FET |
g% g3g 7l & fr ag fadas aga
IWERY ¥ WX 3 I JW & AL
Fag F97 gwfa T #1 g I
AT gt "I |

st T @ FL (A W) ¢
ITgTAe WgRd, fasm wAY S A
o Sy fadaw gaF & @AY a3 fear
g, SOFT § FiEw @ Far § o1
7z faer woqe § wfadar & 99
2 X wdAar ¥ 9% a9 A g
¥ arg fog qg 1 fao ag o)X amEn
Tar ¥ e daw gy § % andr g
fr it o gaR 3w § o a9 Safaa
4, frafsa 9, faer o a=AE
Q7 o, g faw ar S LA A7
AT ¥ AT Tg AT CF T FIA
2, Oy sawr feafq # @gd 38 TR
g1 g=ar g

TR AW E T 9 N FA B AN
g arr & Ak o gk '@ &
s faufor g9 amar & SER ST
U ) aar & |\ w9 fFEaw o]
A gFEC F ST a=Al F FAC
g farTag 1 oF T =1 @

[ 15 FEB. 1960 }
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forcifarg &, fart A€ agrur 78 §——
JF @ gsar g W w0 gAr Al
gatr & #gr gER  AAT F
g & T W MR SEH BIE AT
TS A8 & & IFY AT HIT FL I
q%E & o4 FT AT aga g1 g@d
g ST 2 1 49 9 3@ S ¥ 99
F1E Y g=a7 47 AT & Y IFHT q1A-
o i A fr TR AP T
o SgEr Saw gaqw frafaa gr
ST ¥ 1 Wiw g9 ¥@q § R uX
& T9Y, BF & aAF AR grEewt q
FT0 %77 gu fagard &, 98 arfaat
W&gq,mﬁﬁ'm&gqﬂt
wfadi ¥ 1% T g 36T | I9 AE
# IF g9 AT A0 § @I 8
T IUA OF q%E § TR F1 T A
far 2 | feeqaegT § § 93 3@ATE
frEm aE ¥ a9 W) TW FQ Q
§ frofaas @F & ST A8 agra
& g & AR T W qE F A
fi67 IAFT qTAT DI W AGT FT THAT

g

7q¥ freq & q59 oY 77 W4 A
day Hoard § § wae fowm wdw@
faaq & | 3@ aE F =41 A IALo
I A AFC Y AA TH AT & | W
@ F 5 a=a g3 § 9 frafw W
§ g sftad § A |qErT @ g
¥ WR W ARE F I T
F A Few @ ¥ AOW S{EA A
T § |

@ g ag 3@ § wen § e
%5 3 94 § O frafad adf § afeq
T dnfy § w7 99 € O S F
TR F 9T A & el 98 s
R AR TTFARIE | ARIA W
qYE & F14 T TG AT St Tgagy
g:wa‘rm%ﬁtmma‘rﬁ
®IX Ao FT AT THA ST WA
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[+t qare 3@ %X
g\ 3w aw g gar gEd A ¥R
F a1 § foma f @ faoas § faw
e fgr mwr & g fmem 9=
St e ¥ g A faw A § SEd
3 A THT F goA FT AR FT a9
g o guH= ¥ agg & WA g
0 favas g N a=v o A
g @ W gewaeE grg § 9
STAR IHT qgT 9T WIET AW E T FY

Ferery s EfT & SRl anfer @ wn A

FICF Tog AR o a9 | 39 fadaF
# TH qXg #7 T Hewdr Y T § ag
Tga & WA ¥, @R WG D AX
T & aFy ¥ a7 frdew asw oA
wars & fag ar g &), g & " A
& feg % fag +ft ago sow | T
T faeaw F1 oaht gfeae el &
AT & AN FX G § AT T awar
g f¥ 98 a9 oF SemReRaEw & o
RGN faaFgag HaeT |
Tga & wwal geedi 7 g fa=me
g% /g o st faam 7 @ 3w
gy # fawat #1960 wEIw ST
W= AR g afe Efeds @ g ag
Wt s o § o @ @ 9 e
JEEEEET T s @r g | W =
fordas & #19r wwa W @ s
qY wfawr & ag g 3w § 9y A< fen
SR | 39 At & ear faer weY
St T 9 FFaml A femar &

ST &1V H [ A 2 &7
STt g9 gR——sit T st Sufem
g1 F1 WHET AW I, SHEHT
N FTA Fa7 W7 A1fed | F a=al
F wEamiaE @1 & foem ¥ 9%,
aifF T/ ag F F=at 1 oad WA
FAAFL TEAT g dF | gqiew fre
AT B AZ HAA T @A G
7 & g & ot 3¢ w@ e farf

[ RAJYA SABHA )

Bill, 1959 726.

21y =fed o s qgw & & 3fAw
FT sgaeyy A ST GIfed atfw I g
qT Fo91 F) ANGSAF &1 Fr favear
2 EF ) R AW H S FTA AT
e a2, § F99 w9 WA Q.
S 2, SAHT START TG0 g qm@ar & 1
forg Aweerd & 3 faumwi g gue
@ ifed § T T A A 0
e wAer 3w AR W faw e
@ | wW e WA S OF aga
I FTT IS AT @I &, IqF TATS
¥ w WY W2} G5y gRit 1 FEw A
SO A qUE F FTON IAH FA
T 0 F S & oA § A
FT @ FT T IHFT AT &7 AR
@ T 1 T g A
fererr #ATA ¥ 4 OF §gq q9T A
FETE 1 28%Y ¥ 39 faafaar ¥ uF-
fadus & 91 A Sawr R zad
R g, A gt AT a@ g fF
TH ST @A B HAGL A R v
Tg S fagw I WA @ T g
9T 947 &% ag & wegw fean 3
IR 9 qF 77 @A § g 5 oAg
9T wHEAE g |

oA agd A AW &% U 2
K IART ATAFAT FIF FT FTaFHAT
TE &, e g o w9 o4l § faAw
gy ¥ HFT HERAF & | FATST ¥ &
gg FAT (%) §  F@Er
: fF St o wfeae g S

special knowledge of child delin--
suency and child welfare ZiHY aﬁgﬁ
7g agd § WAWE & | G & Ay
Zq¥ WAA MiEEd FT qET SR

W & g % gy F
qg FAW () F (1), (1) A (&)

¥ Fwa: foar mom

(a) the district magistrate; or

(b) the sub-divisional magistrate;:
or
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(c) any salaried magistrate of the
first class.

TH A W W qg F @ fF S
e wifege g 9w special
knowledge of child delinquency and
child welfare gy @qﬁ—’ g FoT |

district magistrate, sub-divisional
magistrate, or any salaried magistrate

of the first class @rq—&r e ¢ fF
T a1 F ARG HT WA
I 7 mEm wem fFoafe
a wifees WY =@ faug &1 I9 W@
qAT ST TG AT | FEA OF A
W gg @ars 0E g f5 faegw #9
W A W g AW OF Afgen W g
T g | #1 ara g i gwd oF Afgar
F1 ¥4 faer @ 8 | Afgerst F1 g37
FT FTAA AT § | THiAG Sy wfgar
TaH ERTY a8 T=AT 7 S ANEATaE
oW FT g, IEH A F T FEEQ
@

AT 8 & 1 ¥ qoH 7
21 T & oa=w ¥ fowfaw &
g mifem & & gwwr foi gfew
TEM §, A FFAIET FIE g, IJOH!
& Y W T¥H 4T T9H TF
93 Tg <ATAT 4T g fF 59 aF ag I
- wRIEE B W ow Ag) gy s 9 9%
| AZ A A @1 AT AFATE A T gf
FI FEE A @] A7 AFGT T ) FH _HY
TR ¥ AGT wrar % 3w wafty §, 5w
a% fF e o1 1 13, ag T==41 Fay
QT ST | gHfed 9% greed o
g 3T UF Ife @I A @ A
RICERCI R FA S R I G
S fr @ faugs # feard == &)

FAT ¥ W gg Famr o § fF
FET FHIE FoAT HURTAT AvfET g SAran

[ 15 FEB. 1960 ]
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¥ g ava1 felt 07 aafeg & qUR &
fear smar & S fF 39 e &1, -
I g1 g7 ®IE TEr safEq gr S IqH!
A A qF AT FeesT H @ v fen-
I A, AR 3y AT F q® AT A+
T W & g Sty ¥ ag "W
gl fx 3w =afse F v frm 2, ST a9-
AT AT IAHT 9T 3T qg & A
T feaqr &, A e F#2 faAr
fFft qooTg F 99 A= F1 A X
AT gHAT & AT IJIHT A130€ g H
AT AT & | TG AT OF Tg gAE
¢ fF 9% 99z a7 mfsaT F1 F12 § 5
qFIAIT T AT TR (AT F
¥ amg afy redee w1 77 Sfaq ang
fFagamamsdmisT T+
ATTF ¢ AT 9g T WAT T} 59 q¥57
F qEATg AT AT AT FIAT I
AIC e

§9 7g g yarg fF aae wife-
X A qfag “Faw 7 wfeae 39T,
9% AR § AT I1a 7 agr 9= fewrd @
g T & g H FEEE F1E
F  SEEFT AT, qg I HT(E-
FFLATE , ATHA U9 &) 919 79 qFae
¥ A R O o 3 3 f
TG AIHAL 77 FEam & | ar Fary
Qv & FTATL 3AF T AMRAL FIW H2d
¥ wm ww PR 3w o gfaw
feaediz 18 =T 3@ gFw H Q@
AFFTN & FT FH AT ATHAT
¥ & | 7 A ag wiww g feare-
we #1 &Y ¥ frr sra AP @ STARTa
TF N AZFH F FTQ FOAIEE FHIE
F1 far | gad @ qfrsTd gE am
o &) efar gem 2R S wfa-
T R F FTO0 F1L FY IF qE
IAES A o Ak | e wE F
e gy wfawrfat #1 gute 39 o3,

2 AT 9T AE FrEE RE F AAT \ zater wwa § i Qa1 & faane wem

i
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(#ft 7= 2 7]
T g WX AT g FT FqFE A9 &
ST 3T T g, T SR AL A
21, I AAFTY F12 FY 7 ey @3

FAT {8 () # gg Famn ™I E
frafcT A I Ly q@ A TG
I IqT FqrEAr &7 A gy Frar
&1 a1 SaaT i e o o oaf T
AT AgeE 1 ®SA A AT § AW
I IHAT ¥ AT Y A9 A, Al
g9 dg WA 9g1 F qFd fF ag FA7
R AT a8 FF WA T T &Ear
g | FFET FE T W g G [
g ff 98 Igux W FT gEdr g,
afer A0 g H Az A A § B
FIEH FT THT G DY qGA FT AR |
R q o fagas & ¥ fagraen
TEWT JFEAAT E |

FAN ¥ F qg qam@r Tt g &5
afg F1¢ ey R T a=9 F1 oo
agF AVHT T@AT § WL JqF AT A=)
AR & FL@T F——Y ITHT a7
€Y AT & AT T Fa9 2T & a7
I IYG AFX I FIH 7 &9 Y
[ - T aafsm A Fod gfew
wya ¥ @t s, sa% fawg wwdiEe
FE H qHE I TE AT @Y
Fraarfgat F @F 1 3 AV
¥ 9w qx @t T g awar @ S
fr 9% w@mn AT §

“... punishable with fine which
may extend to one thousand rupees.”

Nq TAR TN g QAT HTaT §, ST
f& foaw fomw § st f& S wreAt
feeft a=v FY AFX Taar & T A
Tt g &, TATT AT wTEHT FAT
2 guk faeg fqE % @Y% 3 °
TG T AT LY, L AT F a5 W
St wg fr fomwa adf gnft fr gfew
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Ty 9T g A fore #% 1 @
AT § 39 arara<er § § sawt @
g @ g it fymam & g
gal sedr gfam § fod e o
FIFAEe FIT F A T GaAT T 1
mWmfFrafesmaa s et @
@ ferma #<& gm & av feft gal
F g g1 &Y TE & ag o g qFar
g 5 ST ‘onT &1 SN syETE
g 9T AR fF ag § I9% o
TIYor T qTIF &7 7 T | 979 & arr
TH TR IqF Sad F @aT # TId
F1 WY g fears qear & | &Y g9 o
™ favasw 7 39 OF anw @ o
f afe Ot sy m oY Sus gEaT——
afs ag 19 w7 F ofrd ¢ & oy
F 9 A7 qEATd FAR Az g7 Ty
g ar gfeg & ot omedy § F o7 ge-
AT FF IAH AT AW 3 | AV AT
T AMTF FATC G T AvfEd wC
ST wzF A FY eymedr #r A€ P
IAFT AT AET ITART BY |

TWH AT AT Y, § WT 3o
% q " AgT o953 AW 9Ed ¥ AR
FEH W IR ST rERaSAT & | A8
Twa A% & 5 fawgw wew A
fafewa 0& o= & & 9ai fF gy R
T ofa, S SEy ey -9 M-
feom aiE—aRafrae sfag qwa
AY ST &Y TSI ST A | Tg A qFT
¥ g Sfer 7T Iasr  WuTEr gy
&), 3 a1t ¥ aagifear 7@ &Y, TF
wEt afs 7 fg o, 7 a9 A=me
¥ waeary & #gifE asy &7 otad
TGA AT g0 B, I AfE ww e
g @t FF a9T ATIHAT g AFAT &, ITHT
ST AT &7 I AT &Y TEFAT B
IC &5 FT ITH FGT07 7 AT £ |
ar gg a&d & 5 I9% A F are
¥ FYE NEOST T T &Y | Fg oA
e & T@r ™ §
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™@F 9 9 ¥ e ¥ W
HEIRT 1 TgY g7gars qar § % I
TE o) fa9a® asq & G T
o) § 3@ fagms  *1 gfew @rE
F@T

SHriMATI T, NALLAMUTHU RAMA-
MURTI (Madras): Mr. Vice-Chairman,
Sir, I feel that this Bill—The Children
Bill, 1959—has come at the right time
but it could have come much earlier
to protect the innocent children who
have been exploited from  various
angles in our society and, therefore,
I give my wholehearted support to this
Bill. I do not want to go into very
many details because the Bill is being
referred to a Joint Committee and
there would be ample scope for dis-
cussion when the Bill comes back
from the Joint Committee, but coming
as 1 do from a State which has
got an Act already to protect the
children, and having had something to
do not only with the shaping of that
Bill but also having been in charge of
the juvenile courts there, I want to
say this: The children of this nation
should belong to the whole of India.
This Bill relates only to the Union
Territories and there has been opinion
expressed that it will be an infringe-
ment upon the rights of the States if
we were to enact a measure for the
whole of India. I request the hon.
Minister of Education to elicit opinions
from the various States, especially
those States which are operating such
an enactment and to include them in
the Bill for the Union Territories and
also to send these suggestions to the
States so that the protedure might be
more or less uniform throughout India.
I find in the homes of Delhi many
children from other States especially
so because of ticketless travel, beggary,
economic distress and so on, There-
fore, we simply cannot imagine that
simply because we are living in
different States, we live in water-
tight compartments. There is a flow
of young delinquents—waifs and
strays—throughout Inflia from one

\
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! State to another and, therefore, any

measure which has to deal in a prac-
tical manner with these problems of
care and protection of children should
be so framed as to take the whole of
our country into view and see that
procedure 1s uniform.

There is another important thing.
Rajkumari Amrit Kaur has also stress-
ed about the personnel of the homes,
the supervisors, keepers of homes,
probation officers, magistrates, etc.
Having been in charge of the homes,
I would like to stress that above all
the academic qualifications and the
other qualifications, what matters is
the spirit of dedication to the cause,
devotion and love for the children.
This should find the highest place in
the selection of personnel for such
homes. Dedication to the cause and
love for the children are the things
that should count not so much the
degrees and other things. I say this
with knowledge and experience. I
do not want the legal aspect to be
emphasized with regard to children—
the young delinquents. Why are the
children delinquent? It is the society
that is to blame; the parents and all
kinds of background of distorted and
perverted ideas that we put before
the children are to be blamed. If any-
body 1s to be condemned before the
courts of law, it should be tRe parents,
the guardians and the other agencies
which have belied their sacred trust
and further have perpetrated these
atrocities on the young minds of the
children. The children are not to be
blamed. I say that when fhe State
steps in and stresses the need for the
creation of homes, of probation and so
on, it should pleased see to it that the
authorities, that are created have
knowledge, sympathy and under-
standing and deal tenderly with the
children,

[Mr. DeEpuTYy CBAIRMAN in the Chair]

I have known one or two cases of
these children who had been victims
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+of ill-treatment and who have shaped |
-themselves into very good citizens of |
«our country due to kind and sympa-
thetic approach by a humane manage-
ment. There was one girl who was
brought to the doors of the orphanage.
You would not call her a delinquent;
she was on the verge of committing
-suicide but today she is a fully train-
-ed nurse and she deals most affec-
tionately with the children in our
homes. She is earning her livelihood
.as a trained nurse. Another girl came
-who has had experience of parental
-cruelty and cruelty by relatives be-
-cause she had become a widow when
she was a child. The cruelty was so
-tremendous that she became a lunatic
-and only through kind treatment of
‘the authorities in a home was she res-
-tored to society. She was trained for
the teaching profession and is now a
"Headmistress of a school. I will not
reveal her name but I emphasize all
-these to show that in any Bill we
should stress not merely the legal
aspect with regard to magistrates—
“but also the human, psychological, ap-
-proach to the children.

I now come to the definitions clause.
“The children’s court is defined as “a
«court constituted under Section 4” and
sthis is how clause 4 reads:

“4(1) Notwithstanding anything
contained in the Code of Criminal
Procedure, 1898, the Administrator
may, by notification in the Official
Gazette, constitute for any area
specified in the notification, one or
more children’s courts for holding
inquiries regarding neglected or de-
linguent children under this Act.

(2) A children’s court shall be
presided over by a magistrate or a
Bench consisting of two or more
magistrates as the Adminmstrator
thinks fit to appoint. and where a
Bench is so constituted, one of the
magistrates shall be designated as
the senior magistrate and one of

[ RAJYA SABHA ]
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them shall, as far as practicable, be

a women.”
Why this condescension, I want to
know of including one woman magis-
trate. In all countries, more especial-
ly in our country where the sanctity
of motherhood is an accepted dictum,
who has more claim to bring up the
children, to train them? [t is the
mother; and in the lowest school for
children classes of Montessori kinder-
garten, etc. it is the woman teacher
who has excelled and who is wanted
everywhere. Therefore, for the such
work, where for no fault of theirs the
children become so-called delinquents,
here more than in any other place the
magistrate should not be just a man
who is only conversant with law,
holders of degrees such as B.A., B.L.,
F.L., etc. Degrees do not matter here:
we have known it from experience.
The whole Bench should consist of
women. There are Benches in Madras
where women magistrates preside over
juvenile courts. There are wamen
magistrates in every juvenile court
and all that they have become conver-
sant with are only a few relevant
clauses or items of law which have
bearing on delinquent children. And
unlike other courts they sit there not
according to scheduled hours. Hund-
reds of children willbe brought in by
the police as waifs and strays or delin-
quents of various kinds, connected
with illicit liquor traffic for which the
young boys are being utilized by
adults, connected with the bidding
“American cotton market’, gambling
for which also they are being utilized
by adults for betting etc.,, and these
women magistrates go into each case
in great details and they sit till very
late in the afternoon beyond all sche-
duled timings. They do so because of
their love towards children and many
a time a woman from the ordinary
household who has the need for
proper care and protection for these
children at heart has heckled the
police officers, The police will pre-
pare a whole case sheet as the whole
case is narrated saying that the boy
was found committing such and such a
thing at such and such a place and
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50 on. And then we used to ask the
child, ‘is it true, child’?> And the child
will say, ‘No, Ammah—Madam—I
never saw this man; he never caught
me’. The police officer will report as
if he has sen the act of crime com-
mitted on the spot. These are the
ways in which we get at the truth.
In fact we have insisted that nobody
with a rank of less than that of a
Sub-Inspector can file a case and so
on. These are all details but I may
tell that these women magistrates go
into the details of each and every
ctase and find in many cases, in a
majority of cases, that for no fault of
theirs the children had been rounded
up. I know of one case where a boy
after taking tiffin to his father was
returning home when the police
heckled him and brought him to the
juvenile court. The boy said that all
that he did was that he was returning
after giving tiffin to his father and he
was asked by the police why he was
wandering, who his father was and
all that and then rounded up. There
are so many such cases and so it
requires a good deal of psychology and
a love and zeal for the cause for a
magistrate to preside over juvenile
courts.

Next I come to probation officers,
and I would request that cent per cent
of the probation officers should be
women. I would request to have that
at least as a goal. The probation
officer also has to be trained specially
and has to take up the work with zeal
and understanding. She has to check
ihe case history, the background of
4he home etc.; she has to take the
vertical account and  horizontal
account of the psychological, social
and economic factors of the child, of
parentage, home and environment and

-wery often it has to be a confidential |

report and 1 know all this takes time.
You cannot pay for such services but
very often these women magistrates
do honorary service but the probation
officers have to be paid as their work
is strenuous, continuous and properly
¢ualified personnel is essential to pre-
pare a true record. They are given a
certain area and within that area only

160 RSD—4,
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they can work and they have to go
into such details that sometimes they
are handicapped because the parents
will not give the information which
is required. So I would request that
probation officers also should be
women and they should be paid well.
Of course, this is no reflection on men
at all. Because I am now dealing
with this problem of juvenile delin-
quency, I am insisting that these
people should be women.

Surt MAHESWAR NAIK (Orissa):
Why not also have women police
officers to take charge of delinquent
children?

SurimaTi T. NALLAMUTHU RA-
MAMURTI: You may suggest that; T
do not see why police officers also
should not be women.

Another important matter about this
is that no stigma should be attached
to children who pass through the
courts and certified schools. Children
are brought to the court and they are
kept in remand for further investi-
gation. The remand homes and their
supervision here also should be taken
care of. They must not be kept hud-
dled in remand as if they are cattle.
There must be sufficient accommeoda-
tion, healthy surroundings etc. for
them. Also the remand should not
be for a very long time and the
investigation should be speedily done.
Then what do you do? The child is
certified. After the third offence we
send them to the certified schools,
when everything has become impossi-
ble for any direction to be given to
the parents or guardians. It is only
when things go absolutely wrong that
we take to certification. Even that is
pad to stigmatise children as criminals,
{ do not know; we must eliminate if.
We must discover ways and means of
ending it.

There is another thing I want to
suggest. There are very good orphan-
ages where these delinquent children
are well looked after and given food
and shelter. The rate of grants given
by Government per child to orphan-
ages is much less than that for certified
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schools. Hence there is a tendency on
the part of some parents to neglect
their children wilfully and push them
on to commit crime in order that they
might thus get to these certified
schools where boarding lodging and
education is free and thus evade their
responsibility. No doubt after some
investigation part contribution from
parents is brought in sometimes but
still this sort of disparity must be
avoided, because you really penalize
the normal child and set a premium
on delinquency. These are some of
the points that I wanted fo stress
here. ,

[ RAJYA SABHA ]
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There is another important thing |
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In every State, if not in large areas
within the Statle itself, there must be
a psychological bureau to deal with
juveniles. In the London County
Council there is such a department
and an expert psychologist is there to
tind out whether the child had become
abnormal. Problem cases present
themselves due to mishandling by
parents, teachers or society. Sir,
children are little tender flowers and
they have to be approached in a
delicate, though scientific manner.
Investigations are carried on without
the child coming to know that he is
being investigated upon and many of
the results that have been achieved
would astound some of us when we
find out why the child had gone wrong
or perverted in a particular direction.
So I would plead for the creation of
a psychological bureau in every State
to deal with juvenile delinquency and
to deal with such problem children.
It is very necessary. We have got
such an institution in Madras but it
is on a voluntary basis.

Before I close I would like to stress
one more thing. Sir, much work is
being done by voluntary organisations
and voluntary women workers, who
felt the need for such work being
done and have come forward to set
up homes and to manage them and I

would not like the administrative
«officer who has a little qualification on I
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paper to go and make an inroad into
those homes. They are managed very
well and it must be provided some-
where 1n this Bill that the good work
that has already been going on in
many directions 1n the social field
should not be impeded or obstructed
by the State stepping in and trying,
to do something but leaving a gap for
a long time to come. 1 am not reflect-
ing on the States, but that has hap-
pened. If only, Sir, your free and
compulsory education Act had been
enforced in all its details, at the lower
ages of children; if only the Suppres-
sion of Immoral Traffic Act had been
thoroughly put into practice, with all
the various institutions 1t demanded,.
many of the cltauses 1n this Bill could
have been avoided and eliminated. We
could have dealt with just only a few
cases of problem children. As it 13,
I am giving you a warning: Do not
obstruct the work of the good men
and women who have dedicated their
lives to promoie child welfare, child
care and protection and for the crea-
tion of good citizenship. In your
attempt to make the State take over
so much of the very necessary work.
I hope it will take over only such
work as it demands in certain direc-
tions. Before I close, I would request
that, without infringing the States’
rights, you should take the opinion of
those States which have given them-
selves ideal Acts and use that know-
ledge for framing this Bill and see
that the procedure is the same every-
where. Thank you very much.

Surr GOPIKRISHNA VIJAIVAR-
GIYA (Madhya Pradesh): May {
request Sir, that she may be included
among those who have been selected
to serve on the Joint Select Com-
mittee? The hon. Minister might not
be knowing that she is a great edu-
catiomist.

Sert AMOLAKH CHAND: Mr.
Deputy Chairman, I am glad that the
House has welcomed this Bill and [
also welcome the Bill. As a matter
of fact, this Bill was introduced in
this House in 1953. It was looked into
by a Select Committee of the House
and later on, in 1954, this House passed’
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the Bill. When it went to the Lok
Sabha, it was again referred to a
Select Committee on the 25th August
1956 and was later withdrawn in 1956
because the then Bill was meant for
Part ‘C’ States. After the reorganisa-
tion of the States there were no Part
‘C’ States and so that Bill was dropped.
I am glad that the same Bill, as was
passed by this House, has been
reintroduced with certain modifica-
tions. I need not repeat it, but as the
hon, Minister has pointed outf, a new
Chapter VI has been included and a
new clause 27 has also been put 1n.
But then, when 1 went through the
Biil, T found that things had changed
and rightly changed from what the
conception of the welfare of children
was in 1953 and what it could be in
the year 1960. Now, if we look into
the Bill, we find that a new thing has
been added in the Title of the Bill
which was not therc and that is: “for
the trial of delinquent children in the
Union territories”. The words ‘“for
the trial of delinquent children” were
not in the Bill of 1953, nor in the
Report of the Select Committee of this
House or the other House. That is all
right. But that raises a fundamental
question, that is, whether, when you
get a delinquent child and you have
to determine what action has to be
taken against the delinquent child or
the neglected child as defined, it is
necessary that he should get an idea
that, for committing a wrong for
reasons beyond his control, he has to
be tried before a court of law. If the
hon. Minister will recollect, when we
were discussing this matter in the
Select Committee—I had the privilege
of being on the Select Committee in
1953—we were thinking whether the
name of police or jail should come or
not. That is the reason why in some
of the clauses we do not find the word
‘jail’. The question I want to raise is
a fundamental question on this point.
When you get a child who is delin-
quent, do you want him to participate
in the proceedings of the court or
not? I find a clause which says that
his personal appearance can be dis-
pensed with. That is perfectly right,
because in the Criminal Procedure

e
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Code also you find a similar proce-
dure. Where an accused person is
charged with committing some offence,
it is not necessary that he should
always be present during the proceed-
ings. His personal appearance can be
dispensed with and he can be repre-
sented by a lawyer.

Now, Sir, as the hon. DMinster
pointed out, in a children’s court,
lawyers would not be permitted to
appear. Quite right. The idea is that
the child who is being tried for com-
mitting somv offence should not have
an idea that he is being prosecuted,
that he is not to engage lawyers, that
he is not going with the police and
the like. Only it should be a correc-
tive method to lift him from. the plane
where he is a delinquent and keep him
out of that atmosphere of society. This
is a very laudable one and I think the
hon, Minister has taken pains and
probably has disclosed what he is
going to provide in the budget of the
year 1960-61 regarding this particular
item. I am referring to page 25 of
this Bill, where he sajs:

“The following budget proviswon
has been approved subject to rati-
fication by Parliament under demand
No. 57—Delhi Area Grant in the
1960-61 budget of Delhi for continu-
ing and expanding some of the
services necessary for implementing
this Bill.”

I do not know—I am here only to
learn things—whether it is desirable
that budgets which are to be laid
before this House on the 29th Feb-
ruary should in part be disclosed on
the 15th December, 1959, when this
Bill was intreduced in this House. I
do not know, but that has helped us
to understand the scheme where we
find that they want to spend about
Rs. 9,10,000 in Delhi, to make better
provision for the neglected children.
Now, Sir, I will deal with the pro-
blem later on, but I wanted just to
point out whether this inclusion for
the trial of delinquent children, which
was not provided for previously, is an
improvement or not.
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Then, I come to another improve-
ment which has been made in this Bill
in the matter of definition. Here I
regret that even after passing a
similar definition on the 2nd Decem-
ber, 1959, the Law Ministry, I think,
or the Education Ministry probably—
I do not know—decided that there
should be difference in the definition
of the word “begging”. Now, Sir, in
the Indian Penal Code (Amendment)
Bill, 1959 (which became Act
No. LXXVII of 1959), which was dis-
-cussed on th. oo, ¢! this House, we
find on page 2 a definition of “beg-
ging”. You will find also, Sir, a
definition of “minor” in that Amend-
ment Bill. Now, if you compare the
two definitions, in the Bill which I
have quoted “begging” means—it is
all given in (i), (ii), (iii) and (iv);
then we find here in this Bill (i), (ii)
and (iii) with some alterations and all
that. There is no material difference.
But what I want to bring to the ngtice
of this House as well as of the Select
Committee to which it would be refer-
red is that, when we are adopting a
definition for the purpose of guiding
the courts in their decision, we should
use a particular language for defining
a particular offence. Here you will
find, Sir, that the words are the same,
but they are quite different from the
Bill which was introduced in the year
1953 and referred to a Select Com-
mittee, where you will find that
“begging” probably has not been
defined. I can understand that, Sir,
for the very simple reason that till
then the Government had no idea as
to whether ‘“begging” should be
defined or should not be defined. But
when the Indian Penal Code (Amend-
ment) Bill came up before this House,
they came with a definition of
“begging”.

Now, Sir, let us imagine a case of
this type of begging. “Begging” here
is defined as “soliciting or receiving
alms in & public place or entering on
any private premises for the purpose
of soliciting or receiving alms, whether
under the pretence of singing, danc-
ing”—and the following is the wonder-

[ RAJYA SABHA ]
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ful word which has been copied from
that definition—*“fortune-telling”; and
then it says ‘“performing tricks or
selling articles or otherwise”. I would
like to know from the hon. Minister
whether fortune-telling performing
tricks by a child in a private place or
a public place would amount to solicit-
ing or receiving alms. They are not
satisfied with that, and they go on
further to say “or selling articles or
otherwise”. Selling of articles or
receiving of alms or soliciting of alms

appears to me to be contradictory in
terms.

Another definition which might be
relevant at this stage is the definition
of the word “child”. “Child" now
means “a boy who has not attained
the age of sixteen years or a girl who
has not attained the age of eighteen
years”. Here again, the same argu-
ment of mine stands whether the
words should be the same words as
in the legislation which was passed
in December, 1959. Now the point I
want to raise is, how are you going
to define a “child” when you have no
particular notion about it. I have
here before me the Suppression of
Immoral Traffic in Women and Girls
Bill, 1954, which was passed as an
Act in 1956, a reference to which is
on page 2 of this Bill in definition (¢):
“‘brothel’, ‘prostitute’, ‘prostitution’
and ‘public place’ shall have the mean-
ings respectively assigned to them in
the Suppression of Immoral Traffic in
Women and Girls Act, 1956".
Now the point 1 want to raise
i=  whether the Government of
India have decided as to what the
proper age of a child should be. That
is why I have referred to the 1853
Bill where in the case of both the
girl and the boy it was fourteen
years. In 1954 when the Suppression
of Immoral Traffic in Women and
Girls Bill was introduced by the
Home Minister—not because of any
consideration of the Indian conditions
probably but because as the Bill says
“To provide in pursuance of the in-
ternational convention signed at New
York on the 9th day of May, 1950 for
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the suppression of immoral traffic in
women and girls”—and was referred
to the Select Committee in 1956. That
Select Committee defined the word
“gir]l” as a female who had no. com-
pleted the age of tweniy-one years.
So, Sir, the age of a child according
to the views of the Ministry of Home
Affairs in the year 1956 was iwenty-
one in the casze of a girl. Now when
this Bill is introduced here, we are
told that a “child” will mean a boy
who has not attained the age of
sixteen years or a girl who has not
attained the age of eighteen years.
What I want to make out is, and I
would like the Select Committee and
the hon. Minister to look into this,
that you should have an age for a
child which is a uniform one, whether
it is in relation to immoral traffic in
women and girls or whether it is in
relation to delinquest children or
whether it is in relation to a case of
abduction in connection with a minor
etc, as mentioned in section 363 of the
Indian Penal Code. 1 say this be-
cause 1 was recollecting, when this
Bill came before me, that we had al-
ready said that a minor according to
the civil law, if a guardian was ap-
pointed, was one who had not attained
the age of twenty-one,

Surr P. D, HIMATSINGKA (West
Bengal): Eighteen.
Surt AMOLAKH CHAND: If a

guardian is appointed, twenty-one. If

a guardian is not appointed, eighteen. °

I stand' subject to correction.

Suari P. D. HIMATSINGKA: Yes.

Suart AMOLAKH CHAND:
on the civil side a child is supposed to
be a minor at the age of eighteer, if a
guardian is not appointed, and jul-
ly, in the case of a girl in relatiz.: to
immoral traffic if you accept the age
which is the age of majority, I fail
to understand why it should not, now
in the year 1960, be looked into as to
what the proper age of a child should
be who would be considered to be
delinquent or otherwise or who may
be used for immoral traffic by a man
or a woman under the Act of 1956, I

[ 156 FEB. 1380 ]
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i refer to this because there is some

mention of medical treatment in
clause 29:

“(1) When a child who has been
brougiit before a competent court
under this Act is found to be suffer-
ing from a disease requiring pro-
longed medical treatment or physi-
cal or mental complaint”, etc. etc.

Then sub-clause (3):

“(3) Where a competent court
has taken action under sub-section
(1) in the case of a child suffering
from an infectious or contagious
disease, the competent court before
restoring the said child to his part-
ner in marriage if there has been
such, or to the guardian, as the case
may be, shall where it is satisfied
that such action will be in the in-
terest of the said child call upon his
partner in marriage or the guardian,
as the case may be, to satisfy the
court, submitting to a medieal
examination”. etec,

It is not that the child is to be put fo
a medical examination. It is the
counterpart, the guardian or the
husband or whosoever the person may
be, who would be, to satisfy the

court, submitting to a medical ex-
amination.

. . by submitting to medical
examination that such partner or
guardian will not re-infect the
child in respect of whom the order
has been passed.”

4 pM.

This led me to think as to what should
be the proper age of the child and 1
would respectfully submit that thig
needs to be looked into from an over-
all picture. If the Education Ministry
feels that we are responsible only for
the neglected boy up to the age of
sixteen or the girl up to the age of
eighteen and that we have nothing to
do further, I think that there would
be complications and there would be
fit cases in which proper and promp%
action cannot be taken, and privabiy
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also there would be much difficulty.
Anyway, this is the point which struck
me and I feel that probably the Select
Committee would like to take a de-
cision as to what should be the age—
whether it should be 16 or 18 in the
case of boys and whether it should be
18 or 21 in the case of girls.

Sir, 1 was dealing with fortune-tell-
ing and selling of articles by these
children. If we pass the Bill as it
is, what will be the position? The
position will be that nobody can em-
ploy a child for service up to this age.
1 think I am right. There is a clause
in this Bill which mentions about the
exploitation of child employees. I
refer to clause 42 which says—

“Whoever ostensibly procures a
child for the purpose of menial or
other employment and  withholds
the earnings of the child or uses
such earnings for his own purposes

shall be punishable with fine which '

may extend to one thousand rupees.”

I think that the idea has not been
very properly expressed in this clause,
because suppose somebody employs a
boy of fourteen or twelve years and
he is not able to pay the boy his
salary or the boy has not taken the
salary for four or six months. If
there is a dispute, well, the person
concerned can be hauled up immedi-
ately, and the idea would be that he
has ostensibly procured a child for
the purpose of menial or other em-
ployment What guarantee will be
Education Ministry like to give to the
young people? When I say ‘young
people’, I mean children up to the age
of eighteen or sixteen who cannot do
without getting some employment.
How are you going 1o decide whether
a particular child is being treated pro-
perly or not? You have defined a
neglected child as one who—

js unfit to exercise or does not
exercise proper care and econtrol
over the child;”
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[ think that my friend, the hon.
Minister, and the other social workers
who have participated in this debate
must be knowing the slum conditions
in the City of Delhi. I would like to
know from the hon. Minister whether
he would consider those young boys
moving about naked, with no clothe
on, as neglected children or not, and
if they are considered neglected
children, whether their guardians or
parents would be prosecuted, because
the wording is “unfit to exercise or
does not exercise proper care and
control over the child” How can a
mother, who herself lives upon some
menial job in a family, maintain o1
look after her young offspring? Is
it the intention of the Government to
provide houses, education, etc. for
these boys in.the Union Territory? I
put these questions for the very simple
reason that the money which has been
provided or which is likely to be pro-
vided, to the tune of Rs. 9 or Rs. 10
lakhs, for this purpose would not be
sufficient to meet the serious problem
which is before the society.

Now, I am quite sure that the hon.
Minister does hope that he would be
able to get this Bill passed by both
Houses, say, somewhere by December,
1961. I would be very happy if he
could do that because the 1953 Bill
could only be considered by the other
House—and that tpoo in a Select Com-
mittee—in the year 1956. It took
only three years. What I feel is this:
When this Bill is referred to a Joint
Select Committee, the reports are laid
before both Houses of Parliament, dis-
cussions are held and whenever the
other House gets time, then only can
it be passed. By that time what would
be the condition? 1 remember putting
a question to the hon, Minister on this
point when there was a news item in
one of the leading dailies of Delhi
that the Education Ministry was plan-
ning to put up a house for fatherless
children at a cost of Rs. 4 lakhs in the

“(3ii) has a parent or guardian who | Third Five Year Plan. When I read

that item on the front page, what I felt
was this. From the Public Accounts
Committee reports we find lakhs and
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Jakhs of rupees being wasted or not
being utilized even by the Education
Ministry itself; there were amounts
which could not be utilized and if the
problem was so urgent, would not the
Government find Rs. 4 lakhs and get
& home constructed and do a good
job?

The point that 1 want to raise is
that the ideals of this Bill are really
sdeal but I would like to know how
far they would be able to implement
‘them. And when you want that you
cshould be able to implement them,
do mnot try to put such language in
your Bill that those persons who, to
1their best ability are looking after
their children are prosecuted in a
court of law.

I would not like to take much time
of the House but to me it seems that
there should be a close scrutiny of
the whole Bill by the Select Com-
Tnittee.

Again, look at the definition as
.£iwven in clause 2(k)(iv)—

“lives in a brothel or with a pro-
stitute or frequently goes to any
place used for the purpose of pro-
stitution, or is found to associate
with any prostitute or any other
person who leads an immoral,
drunken or depraved life;”

Now, Sir, I very respectfully ask
whether such types of things could
not be excluded from here and
handed over to the persons responsi-
ble for the prevention of immoral
1raffic Then what happens? The
two Acts will coincide or rather will
rome inio conflict with each other,
and when there are these children
who are neglected, wHo should be
corrected, and you try to correct them,
1he other Act will come forward and
prosecute them. And what would be
ihe position? Certainly you have
made a provision that if a child is
-accused of any offence, notwithstand-
ing anything, the competent court,
that is the children’s court, will have
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jurisdiction. I would like to submit,
Sir, that you should not just try to
cover the whole field, not being able
to do anything in the matter. That
is my fear and I wish that all my
fears would be belied.

Then, Sir, I come to observation
homes and probation officers. I do
not know how many probation officers
the hon, Minister has under the Act
which is applicable to Delhi today, I
mean the Bombay Act of 1924, or what
provisions there are, but from the
questions and answers which we hear
in this House and from paper records
what we find is that, the state of
affairs is not so good as one would
expect in the capital of India. Any-
way, Sir, I am not concerned with that
at the moment. I am only concerned
with this, that the idea, the noble idea
with which you want your young
citizens to grow, is really laudable,
and the Education Ministry, if they can
do something well, I think they will
earn the gratitude of the country and
our thanks also. And then the ques-
tion arises, Sir,—as was pointed out
by one of the speakers—what about
your compulsory primary education?
What facilities are you giving to the
poor to develop their children without
sending them to these -corrective
homes? What is the idea? Is it the
idea that you will have a census taken
of all the boys or the girls within,
say, the age of twelve years and find
out those parents who are not in a
position to educate them, feed them
or clothe them properly, and then you
will arrange homes for them, or you
will try to find out only those cases
where delinquency arises and then
you will pick up only those cases?
The point I want to make is that, if
you restrict yourself only to delin-
quent children, would you not be
encouraging other parents of other
boys to be delinquent themselves, just
to take advantage of your better homes
and better amenities? Now it is all
a question of economics. As we know,
Sir, there is the Contributory Health
Scheme which has come before us,
and I do not want to make a secret
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of it that, before that, I never bothered
about myself to be covered by the
Scheme, but now when I have become
a beneficiary by paying my contribu-
tion, I find that I am taking much
more advantage than I ever thought
of. The same analogy may not
exactly apply here, but what I am
telling you is, when a man of my
standing can be like that, are you not
going to encourage the people, those
who are working as labourers, etc.
not to look after their children pro-
perly in order that the State may
come to their help and their children

better  provided? I find that
Mr. Bhupesh Gupta is very much
interested in hearing me at this

moment since I am also just going to
tell the House that one of the aims
of the communist countries is to pro-
vide equal opportunities of education,
etc. ete. for the development of the
child. Now, Sir, what I wanted to
point out is that you have to guard
yourself against wunfair advantage
being taken by well-to-do parents; you
should not open the floodgates to each
and every parent, and surely you
woulqd not like to provide even for
those persons who, but for this legis-
lation, would look after their children
tolerably well, but because of such
legislations they may neglect their
own children. The point I want to
make out clearly is this. We know,
Sir, we are a poor people; really we
are poor; opportunities are not equally
given; it is because of the social herit-
age from which we have not yet been
able to free ourselves. So I would
like to wunderstand from the hbn.
Minister very clearly as to what his
conception is and to what extent,
under the rules or under the law, he
will try to find out as to whether a
particular guardian or a particular
parent is rightly looking after his
child or not. To illustrate my point,
let me take a case. There is a poor
family in which there are four children
in the age group of 3—9. Now in the
winter you find that those children
have no clothes to wear. What would
you say? The guardian is not looking
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after the children properly, and imme-
diately the child becomes a neglected
child, because of the act of the
guardian. For his financial position
the guardian is not in a position to
provide them with those clothes and
the children are not getting them and
probably the State cannot also come
and help. Now what would be the
position? So, Sir, what I submit is
that, when we use these words, we
should use them with an eye on what
their proper interpretation would be,
so that unnecessarily people may not
be harassed. Now take the children
who have committed offences. Sup-
pose they have committed the offences
at the instigation or at the abetment
of someone else who cannot be traced.
What will happen in those cases? I
have not been able to find, Sir, if a
person instigates a child to steal and
the child does it and the child is
apprehended, what action can be taken
against the person who has incited the
child because, there, you will not be
allowing a lawyer in the court, and
I do not know how evidence would be
produced, and all that.

Then I come to Chapter II ‘Compe-
tent Courts and Institutions for
Children’. I have not been able to
understand why this whole scheme
should not be put in the charge of
lady magistrates and the I1.A.S. lady
personnel. I have to say this because
of what 1 find in clause 5, namely
that where no children’s court has
been constituteq for any area, there
comes the district magistrate, the sub-
divisional magistrate or any salaried
magistrate of the first class, the same
old notion finds favour with us. In
1953 also, in that Select Committee
we considered all these points and we
then thought that probably the district
magistrate, who is the most senior
magistrate of the district, would be
the proper person to look into this
type of cases. But with the experi-
ence which we have now, we find that

the district magistrates have no time

to look into any judicial case whatso-
ever, andg J would not like these



751 Children

children to be tried by district magis-
trates since they are more engrossed
in other administrative and non-
judicial matters than in the trial of
cases. Now, why should there be
either the district magistrate or the
sub-divisional magistrate or, for that
matter, any salaried magistrate with
1 class powers? Any salaried magis-
trate with I class powers is egually
good because the district magistrate
or a sub-divisional magistrate is also
a salaried magistrate with I class
powers. The point that I want to
make out is this. Now, as I find, in
the Union Territories and even in
other States there are I1.AS. lady
officers. They should be kept in
charge of these courts. It will be
much better if the whole organisation
regarding the child is put in charge
of ladies because they would look
after them more sympathetically than
anybody else. These remarks would
apply to probation officers as well.
There should be more and more lady
probation officers who can look after
these matters. I think the hon. Minis-
ter will certainly reply to that point,
namely whether he considers the sug-
gestion desirable. I would not like to
deal with every clause but I would
deal with the general idea.

Here I should like to deal with
clause 11, sub-clause (2) which says:—

“When information is given to an
officer-in-charge of a police station
about any neglected child found
within the limits of such station, he
shall enter in a book to be kept for
the purpose the substance of such
information and take such action
thereon as he deems fit and if such
officer does not propose to take
charge of the child, he shall for-
ward a copy of the entry made to
the competent court.”

I cannot understand this. Does it
mean that you want to give him the
option net to take any action but only
to report the matter to a competent
court? I have not been able to under-
stand this. ’
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Now, Sir, I was thinking that there
would be social workers attached to
various police stations and a senior
one among them may have also the
police powers with which you want
the police officers to be invested.

I think by my suggestion the very
purpose of keeping the child away
from the police officers and jail would
be served. According to the present
scheme of affairs, if a child is found
negligent, what happens? I do not
want to use the word “arrested”
because we had much discussion on
that point. He is taken charge of by
a police officer who puts him up
before a magistrate or a competent
court within 24 hours. Meanwhile he
can be put in an observation home or
the like. Now, is it not possible under
the scheme to have a person, who
knows the law, invested with police
powers for purposes of these offences?
His duty on receiving the information
by any police officer or any social
worker, that such and such a thing
has happened, would be to imme-
diately take the child in his care, put
him in the observation home or any-
where he likes and thereafter investi-
gate the matter from the psychologi-
cal point of view with which you want
his report. If after all that it is
found that he needs some correction,
he should be, after some evidence is
taken, put in some school or observa-
tion home or let out on probation, this,
that and the other. The main point
is either you want the child to know
that he is being prosecuted or you do
not want him to know that. After
all, what can a child of 6, 9, 12 or
l4—which is the maximum—under-
stand of the prosecution evidence
when he is not to be defended by a
lawyer? What is the utility of his
presence, and why should people come
and depose in his presence? Every
time a witness comes, this boy is
reminded that he is speaking against
him and probably because of him he
is being put there for such a long
period. I have given some thought
to it and I feel that in the absence
of a precedent anywhere, experiment
can be done and done very success-
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fully with the help of good lady social
workers and better probation officers
who are very much interested in these
‘matters.

Sir, 1 fecl the scheme could be
worked bettvs with ladies. There is
no dearth of LL.B. ladies who may
be invested—iwo or three of them—
.with I class or II class powers.

SarrvaT T, NADLAMUTHU RAMA.
‘MURTI: Honorary magistrates do not
need any such gqualifications.

bErT AMOLAKH CHAND: That is
all -right. What I mean to say is that
qualified people know the procedure
better and, therefore, may not commit
mistakes. I know that honorary
magistrates do not need to be law
graduates, but a non-lawyer magis-
trate is not so good as a lawyer magis-
drate. That is the experience which
we have. The honourable lady
Member may differ from it.

SuuumaTi T. NALLAMUTHU RA-
MAMURTI: To deal with delinquent
children what is required is not LL.B.
or IA.S. qualification; all that is
required is that the person should be
a middle-aged person with a sympa-
thetic approach. What is wanted is
humane understanding and psycho-
logical insight{ and a working know-
ledge of law relating to children and
juvenile delinquency.

Suri AMOLAKH CHAND: I am
afraid I have not made myself clear
‘to the hon. lady Member. 1 said
I.AS. qualification when I spoke of
lady officers as district magistrate,
sub-divisional magistrate or a salaried
magistrate. Now, when I refer to
honorary lady magistrates, what I say
15 that, lawyer magistrates would be
better. But I will be equally satisfied
with such lady magistrates who may
be interested in these matters.

I think with my suggestion the
‘whole thing might work better. That
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before the Joint Select Committee
whether they would like a regular
trial minus the lawyers—the witnesses
coming—Dbecause what we find is that
even in serious offences committed by
a child, the procedure should be that
of a summons case. Now, what is
the procedure of a summons case?
That is very simple. The accused is
there. The witnesses are brought and
the accused is asked whether he would
like to put any questions. Certainly,
the boy would not say that he has to
put any question because if you have
the guardian or the probation officer
present there, that would mean
nothing. What 1 personally envisage
is a scheme where you dispense with
the appearance of the child altogether.
The moment there is a report against
a child he should be sent to the
observation home, not through the
police, but by one of your probation
officers who may have police powers
for the very simple reason thal his
whole act may not be illegal. There-
after put the child in such a condi-
tion that he has not to be reminded
that he has committed an offence
giving the details of the offence. The
complainant comes along with six
witnesses, sometimes tutored, some-
times untutored and sometimes they
go off the rails. Let the child not
face all this. If the magistrate is
satisfied that the boy has not commit-
ted the offence, then the boy may ge
to your correction home for 2 or 3
weeks and then he will return as a
better boy.

I would not like to take more time
on this, but I thought I might put this
before the House for such considera-
tion that it may deserve,

I feel that still the idea of a crimi-
nal trial is not off from the minds of
the draftsman, as will be seen from
the second proviso to clause 31 which
says:

“Provided further that if no report
of the probation officer is received
within ten weeks of his being
informed under section 17, it shall
be open to the competent court to
proceed without it.”
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1s it proper that your probation officer
wshould not submit his report for ten
weeks which means two and a half
months? It 1 recollect rightly, the
ordinary period for a conclusive
criminal trial is two months and here
vou want to give two and a half months
10 the probation officer to look into
-whether he can report or not. Such
Things will not help. In criminal cases
we do not get cheap, quick justice
joday. Is that going to be the pattern
of these Children’s Court cases also?
1 think that is not the idea. The idea
should be that you clear the mind
of the child and see that he does not
teel that he is an unwanted person
m the scheme of the society.

Generally the idea is that we should
not give a second appeal to any person
who has been dealt with under this
Bill. I refer to clause 35(3). Regard-
ing the form to be used, it would be
better if we can have the same words
as we find in Section 17(4) of the
Suppression of Immoral Traffic Act,
<tc. 1 feel that the hon. Minister and
the Select Committee should take all
these into considgration and 1 would
be glad if they would look into these
s they find that there is something
worth considering in them.

Clause 48 says in the last line:

. take such steps against
the child as may be deemed neces-
sary.”

} cannot make cut anything from it.
Such things which are rather of an
wver-cautious character should not
find a place in such social legislations.
The very concept of this Bill is to
Jmprove our young children.

I hope, with all the good wishes of
e Members of this House and the
earnestness of the Ministry in bring-
ing this Bill—and I wish them God-
speed—the Bill will be passed as early
as possible.

Surr HARIHAR PATEL (Orissa):
Mr. Deputy Chairman, Sir, it is need-
Jjees to say that the future of our
teuntry lies in the hands of our
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children and as such, they deserve
our best attention. If we desire to
be sure of a bright future, we have
to ensure all conditions for the proper
growth and development of the
children. It is a problem of the whole
country and I support the suggestion
of one hon. Member who said that
efforts should be made to persuade
all the States to adopt the same legis-
lative measure for the welfare of
children. It being a problem of the
country as a whole and this Bill being
enacted for Union territories, it is
very natural that the other States will
look up to this enactment as a model
and it is but proper that it should be
referred to a Select Committee so
that the Bill may be faultless and com-
prehensive as far as possible. I think
the United Nations Organisation has
also adopted a Charter on the Rights
of Children and they have enunciated
some ten principles for the welfare of
children which I do not find embodied
fully in this Bill. I suggest that the
Select Committee should take into
consideration the Charter adopted by
the U.N. and see that all the prinei-
ples enunciated by them are incorpo-
rated in this Bill

Going through the Statement of
Objects and Reasons I find that the
Bill is mostly concerned with only one
aspect of the welfare of children, that
is the material aspect. It speaks about
providing for the care, protection
maintenance, welfare, training, educa-
tion and rehabilitation of neglected or
delinquent children and for the trial
of delinquent children, but it does not
say anything regarding the other
aspect, that is the intellectual aspect.
I plead that steps should also be taken
to protect children from the wrong
type of education. I say this because
I know that many institutions which
are engaged in teaching children
impart the wrong type of education
and make the children grow in a very
undesirable way. They become fana-
tic and dogmatic and they develop all
sorts of undesirable vices. The
children should be protected from
practices which might foster racial,
religious or any other kind of discrimi-
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nation and should be brought up in a
spirit of wunderstanding, tolerance,
friendship among people, peace and
universal brotherhood and in full con-
sciousness that their energy and talent
should be devoted to the gervice of
their fellow-men. 1 know of many
instances where this principle is being
violated by the teaching institutions.
To cite one instance, I would say that
. I have a friend of mine who is a rich
person and he had put his children
in a Convent School. He is a Hindu
and whenever his children fell il],
generally the priest used fo come with
pushpa, chandan and other things as
blessings of God and used to advise
the child to put some of them near
his pillow and used to bless the child
for his early recovery. These children
who were in the Convent School were
given some Cross by the teacher of
that school and the teacher had asked
them to remove the other things and
put only the Cross under the pillow.
This was one day detected by the
father and he asked the children:
Why are you removing the prasad
maha prasad, of God. The children
said: Our teacher said that only the
Cross will cure and nothing else

and so we have removed them.
I have no objection to voluntary
agencies impariing education to

children and I do not propose to stand
in their way, but I certainly condemn
this sort of education or this sort of
injecting wrong ideas into the mind of
the child, The mind of a child is in a
most sensitive and formative stage and
if we do not take care during this
stage to give them the proper type of
education. then they are sure to be
spoilt, They are bound to be spoilt.
So I would like to suggest that the
Joint Select Committee should examine
this aspect also and have some provi-
sion in the Bill to prevent such {fypes
of institutions from springing up. I
say this because this Bill also provides
for the recognition of some institu-
tions as after-care homes and as insti-
tutions desirable for children and so
on. I am most apprehensive that the
Government might do necessarily the
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' wrong thing, because that has been my
experience in my own State where in
spite of our repeated protests and in
spite of a lot of protests and petitions
against their actions, the Government
have been encouraging religious insti-
tutions to bring up primary, second-
ary and high schools in the precincts
of their own institutions. If you go to
those schools, you will find nothing
but a sort of religious teaching.
Students professing other religions are
in a very awkward position there.
I feel they are more religious institu-
tions than educational instifutions. I
do not mind adults going to such ins-
titutions, to some religious schools and
learning other religions, but we should
certainly protect children who have
not the sense of discrimination deve-~
loped as yet, who have not developed
their reasoning power to that extent
that they can distinguish between
right and wrong. Children we should
protect from this type of teaching
which purports to inject wrong ideas.

Surimati T. NALLAMUTHU RA-
MAMURTI: But what is the home do-
ing? If the home education is on the
right lines, such teachings in the
school can do no harm to the child.
I have been taught in a Lutherian
Mission school though I am a staunch
Hindu.

Surr HARIHAR PATEL: I do not
object to the parents teaching their
own religion to their children, but I
object to these teaching institutions
injecting wrong ideas into the children
—injecting into their minds that such
and such religions is superior to some
other religion and so on. That is what
I object to.

Sarimatt T. NALLAMUTHU RA-
MAMURTI: A Christian school might
teach the students to respect Christ,
A Muslim school similarly would teach

the students how 1o respect
Mohammad the Prophet and so on.
They are all great saints. What is

wrong in such teaching?

Surt HARIHAR PATEL: I am afraid
I have been wrongly understood by
the hon. Member. I am not against
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religious teaching, but it should not
_be .injected into the minds of children
i a wrong way. That is what I am
irying to point out and though I may
not have been able to express myself
properly, I do hope that the Joint
Select Committee would take this as-
pect of the matter into their con-
sideration and kecp something in the
Bill to prevent such things happening
in the country.

Other hon. Members have spoken
very elaborately on the provisions of
the Bill and I do not want to repeat
them here. I am in entire agreement
with Shri Amolakh Chand on most of
his points. I had only this one sug-
gestion to make and that I have done
and I shall conclude my remarks with
an expression of my sincere hope that
the Joint Select Committee will con-
sider all these points.

Dr, K. L. SHRIMALI: Sir, at this
stage you would not expect me to go
mto all the details of the points that
have been raised here. The Joint Select
Committee will certainly take into
consideration the various suggestions
ihat have been made by the hon.
Members. There are, however, a few
points which are fundamental points,
which were raised with regard to the
provisions in this Bill and these alone
7 shall brieflv touch on at this stage.
1 am grateful to hon. Members, for
ihey have generally given warm sup-
port to this measure. This is what I
had expected. They had rightly
desired that this Bill should be extend-
ed to the whole country. It is not
within our jurisdiction. for there are
oertain matters like public order, beg-
ging, reformatory institutions and

ithings of a like nature which come !

under the State List. But I would
Jike to inform hon, Members that we
are already in touch with the State
.Governments and when Parliament
passes this Bill, I hope the State Gov-
ernmentgs would also revise their
,measures and enact new legislations.
J expect that this will be a model
Aegislation from many points of view.
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1 think several hon. Members have
rightly pointed out that, as a rule,
women should be in charge of the
various institutions which look after
children and which will perform cer-
tain duties in the courts. I am in
entire agreement with this and I think
as far as possible, it should be our

endeavour to have only ladies as
magistrates, as social workers and
even as police officers, so that the

children might feel secure in their
presence, This is very important,
because ultimately it is the sense of
insecurity which makes a child delin-
quent and it should be our effort to
restore that sense of security so that
he might become a normal citizen and
in this matter I am in entire agree-
ment with those hon. Members. I
think provisions are there as far as
practicable.  The difficulty which is
often felt is that women workers can-
not be found, they are not available
and, I think, it is with that fact in
mind that the provisions have been
made. But I hope the Joint Select
Committee will consider the sugges-
tion synipathetically and make the
necessary provisions,

I am also in entire agreement with
Rajkumariji when she said that in
order to make this measure success-
ful, this legislation effective, it is of
the utmost importance that we should
have trained personncl.: At some
places we have already made that
provision. For example, it will be
noticed that we have said:

‘No person shall be appointed to
preside over a children’s court un-
less he is a magistrate of the first
class and has, in the opinion of the
Administrator, special knowledge of
child delinquency and child wel-
fare.”

I am in entire agreement with the
view that this is a subject which needs
specialised knowledge and full under-
standing of child psychology and no
person can help a child and guide him
in a proper way unless he has this
equipment and unless he has this
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training. I do hope that it will be our
effort to employ, as far as possible,
only trained persons. We have now
many institutions, schools of social
work and various departments of edu-
cation, where training is being given
ir these new methods and new tech-
niques of social work and of dealing
with difficult and problem children.
I can assure the House that it will
always be our endeavour to have only
trained persons, as far as possible.

Mr. Amolakh Chand raised various
points. I shall not deal with all of
them here, as I expect that the Joint
Select Committee will go through
them. But one fundamental point
that he raised was whether the State
should take over this responsibility
at all for these neglected children.
And if I am not mistaken, he went to
the extent of saying that it is possible
that in that way we might en-
courage the parents to neglect their
children.

Now, Sir, this is a fundamental
question. At this stage of our social
development, we are convinced that
the State also has a responsibility as
far as children 4are concerned. No
parent has a right to give birth to a
child and then not to make proper
provision for its food, not to make
proper provision for its shelter and to
continue to neglect the child.

SHRI AMOLAKH CHAND: The thing
is that our population is going to be
five hundred million by the end of
1980.

Dr. K. L. SHRIMALI;: That does
not matter. The neglected child has
been defined as follows:

“(i) is found begging; or

(ii) is found without having any
heme or settled place of abode or
any ostensible means of subsistence
or is found destitute, whether he is
an orphan or not; or

(iii) has a parent or guardian who
is unfit to exercise or does not exer-
cise proper care and control over
tbe child; or
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\iv) lives in a brothel or with

a prostitute etc., etc.,”

Now, Sir, the State cannot shut its
eyes to a situation where the children
are brought up in circumstances and
in environments which would natural-
ly make them criminals, In these
niatiers, it is the right of the State to
interfere and to protect the children
and the State does not perform its
dutie: properly if it does not protect

the children. Therefore, in my
opinicn, this measure will not en-
courage neglect of children; in fact,

no parent would like to neglect his
It is only an abnormatl
parer:t who neglects his children and
these people are responsible for
bringing up problem children. In
fact, there is no problem child but
therc¢ sre only problem parents.

Ancv.her point that was raised by
sart Amolakh Chand was with re-
gard to age. 1 think this point was
raised by other hon. Members also
They wanted to know as to why we
had kept the age at 16. There are
certain well-defined stages of develop-
ment; there is a stage up to the age
of six, the period of infancy. Then
the child passes on to the second stage,
from the age of six to fourteen and
then comes the period of adolescence
which begins about the age of sixteen
to eighteen years. I think the period
between the ages of twelve and sixteen
is the time when a child passes
through lots of difficulties, emaotional
disturbances, stormg and stresses and.
it is during this time that a child
needs the greatest protection. There-
fore, we have purposely kept the age
as sixteen in the case of boys and
eighteen in the case of girls. I have
already explained as to why we have
kept the age at eighteen in the case
of the girls. The girls need protection
for a longer period than the boys
After they have reached the age of
sixteen and eighteen, the boys and
girls respectively can look after them-
selves properly. When the boys and
girls pass through storm and stress,
when they pass through the adole-
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scent period, they need protection and
from that psychological point of view,
we have kept the age at 16 and 18
respectively for boys and girls.

Another point that was raised was
with regard to voluntary organi-
sations. Shrimati Ramamurti made
some very valuable suggestions and
I have no doubt that the Joint Com-
mittee will consider all of them. She
expressed apprehension over the fact
that when the State takes over these
institutions, it is possible that volun-
tary organisations may dwindle and
may gradually die out. I think there
is that fear but she would notice in
the Bill itself that we have taken
care to see that if voluntary organi-
sations are available and if they are
working in an effective manner, if
they can get proper certificates, the
State itself supports such organisa-
tions. It is my belief that voluntary
organisations can do much  better
work and in the field of social service
render more effective service than
sometimes the governmental agencies.
I can, therefore, assure the House
that it would be our endeavour, as
far as possible and so far
as these institutions are con-
cerned, to try to encourage volun-
tary organisations. The House need
not have any fear. The State can-
not be indifferent when the children
are neglected, when they have no
homeg to live, no proper nutrition,
and no education. It is the responsi-
bility of the State to protect such
children. As I said, our whole ap-
proach in this Bill has been to make
an effort to improve environmental
conditions of the children, the envi-
ronmental conditions which are
detrimental to the proper social and
emotional development of the child,
It is well known that most of the
problems of children are due to the
fact that they do not live in a very
well-knit environment in the home,

an environment which does not
release their creative quality, an
environment which suppresses their

individuality, an environment which
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i does not give them a sense of security,
an environment which is hostile to
the proper development of the per-
sonality of the child. Now, that is the
type of environment from which we
would like the child to come out.| We
would like children to live in proper
homes and institutions where they
can develop into normal citizens and

make an effective contribution to
society. 1 also think that there is
nothing like a good home for the

childrén. If the children could get
proper care, affection and warmth,
there is nothing like it but we also
know that there are many homes
which do not give that protection to
the children. This may be due to eco-
nomic circumstances or at times due
to conflict among the parents them-
selves. Many delinquencies that we
come across are not due to economic
difficulties but because of maladjust-
ment among the parents themselves.
In such circumstances, it should be the
duty of the State to protect children.

I would like to thank the hon. Mem-
bers who have participated in this
debate. I have no doubt that the Joint
Committee will take into consideration
the various valuable suggestions that
have been made on this Bill.

Sir, there is a small amendment that
I would like to make in the Motion. I
had said,

“that the Committee shall make
a report to this House by the last
day of the first week of the next
session;”
but with your permission, I would
like to make it as follows:

“that the Commitiee shall make:
a report to this House by the 31st
August, 196G;”

SurimaTi T. NALLAMUTHU RA-
MAMURTI: What about my sugges--
tion to have exverts?

3
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"Dr, K. L. SHRIMALI: There are
various suggestions which will be gone
into by the Joint Committee. I have
already said that, as far as possible,
it will be our endeavour to have ex-
perts, trained psychologists, social
workers, to look after these institu-
tions.

'

Raskumart AMRIT KAUR: The
Government could get scholarships for
the training of our women. I am
quite sure that if Government ap-
proaches some of these international
-organisations, we will be able to get
scholarships.

Dr. K. L. SHRIMALI: That is a
very good suggestion and we will
-certainly take the help of my hon.
friend, Rajkumari Amrit Kaur.

SumimatTi T. NALLAMUTHU RA-
MAMURTI: What about my sugges-
tion for having a psychological bureau
for the testing of children?

Dr, K. L. SHRIMALI: There is al-
ready a bureau in Delhi and I think
the psychological bureau could make
its services available to the social
workers and the people who are hand-
ling children in the institutions.

Mr. DEPUTY CHAIRMAN: I shall
now put the amended motion.

The question is: L.

e

“That the Bill to provide for the
care, protection, maintenance, wel-
fare, training, education and re-
habilitation of neglected or delin-
quent children and for the trial of
delinquent children in tne Union
territories be referred to a Joint
Committee of the Houses consisting
of 45 members; 15 members from
this House, namely:—-

1. Shri S. V. Krishnamoorthy
Rao
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2. Shri T. S. Avinashilingam
Chettiar
3. Dr. Shrimati Seeta Parma- ,
nand
4 Shrimati Maya Devi Chettry
5. Dr. Dharam Prakash
6. Shri V. C. Kesava Rao
7. Shri A. Dharam Das
8. Shri G. R. Kulkarni
9, Shrimati Lila Devi N

10. Shri Abdul Latif
11. Shri B, V. (Mama) Warerkar
12. Shri D. P. Singh
3 13. Shri P. A. Solomon
13. Mirza Ahmed Ali
15. Dr. K. L. Shrimali

and 30 Members from the
Sabha;

Lok

that in order to constitute a meet-
ing of the Joint Committe the
quorum shall be one-third of the
total number of members of the
Joint Committee;

that’in other respects, the Rules of
Procedure of this House relating to
Select Committees shall apply with
such variations and modifications as
the Chairman may make; ‘

that the Committee shall make a
report to this House by the 3lst
August, 1960; and

that this House recommends to the
Lok Sabha that the Lok Sabha do
join in the said Joint Committee and
communicate to this House the names
of members to be appointed by the
Lok Sabha to the Joint Committee.”

The motion was adopted.

Mr. DEPUTY CHAIRMAN: The
House stands adjourned il 11 awm.
tomorrow.

The House then adjourned
at five of the clock till eleven
of the clock on Tuesday, the
16th February 1860.



